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LOK SABHA

Wednesday, December, 5, 1962/Agra-
hayana 14, 1884 (Saka).

The Lok Sabha met at Twelve of the
Clock

[MRr, SPEAKER in the Chair)

12 hours.

Re: GIVING OF NEWS ABOUT
MOVEMENT OF ARMY

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, by your leave, 1 would
like to poimt out that according to
this morning's papers a Goverament
spokesman has apparently told the
press about large-scale movement
of our army from one part of the
countlry to another. 1 think it is
wholly wrong ang improper in the
interests of the security of the coun-
try for the Government spokesman
to give news like this at this time.

Mr, Speaker: Presentation of Re-
port. Shri Krishnamoorthy Rao.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TweLFTH REPORT

Shri Krishnamoorthy Rao (Shimo-
ga): 1 beg to present the Twelfth
Report of the Committee on Private
Members' Bills and Resolutions.

Shri Surendranath Dwivedy (Ken-
drapara): From the Order Paper that
is given o us today I find there is
a change in the order of business.
There is no mention of the Working
Journalists (Amendment) Bill.

Mr. Speaker: We are going to con-
sider the report of the Business Ad-

2355 (Ai)LSD—1.
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visory Committee. He might raise
this point then.

i

12.62 hrs.

EMERGENCY RISKS (FACTORIES)
INSURANCE BILL

The Minister of Finance (Shri
Morarji Desai): Sir, I beg to move
for leave to introduce a Bill to make
provisions for the insurance of cer-
tain property in India against damage
by enemy action during the period of
emergency.

Mr. Speaker: The question is:

‘That leave be granted to intro-
duce a Bill to make provisions for
the insurance of certain property
in India against damage by enemy
action during the period of emer-
gency.”

The motion was adopted,

Shri Morarji Desai: 1 introduce the
Bill.

EMERGENCY RISKS (GOODS) IN-
SURANCE BILL

Shri Morarji Desai: Sir, I beg to
move for leave to introduce a Bill
to make certain provisions for the
insurance of goods in India against
damage by enemy action during the
period of emergency.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to make certain provi-
sions for the insurance of goods in
India against damage by enemy
action during the period of emer-
gency.” ,

The motion was adopted,

“Shri Morarji Desal: I introduce the
Bill.



4389 DECEMBER 5, 1962 4390

12.03 hrs.

AGRICULTURAL REFINANCE COR-
PORATION BILL

Shri Morarji Desai: Sir, I beg to
move for leave to introduce a Bill
for the éstablishment of a Corporation
for granting medium and long term
credit by way of refinance or other-
wise, for the development of agricul-
ture and for other matters connected
therewith or incidental thereto.

Mr, Speaker: The question is:

“That leave be granted to in-
troduce a Bill for the establish-
ment of a Corporation for grant-
ing medium and long term credit
by way of refinance or otherwise,
for the development of agriculture
and for other matters connected
therewith or incidental thereto.”

The motion was adopted,

Shri Morarji Desai: I introduce the
Bill.

12,08} hrs,

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

The Deputy Minister in the Minis-
try of Law  (Shri Bibudhendra
Mishra): Sir, I beg to move for leave
to introduce a Bill further to amend
the Representation of the People Act,
1850,

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act
1950.”

* The motion was ad pted,

Shri Bibadhendra Mis:va: I intro-
duce the Bill.

12.04 hrs.

BUSINESS ADVISORY COMMITTEE
TENTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to move the following:

“That this House agrees with
the Tenth Report of the Business
Advisory Comittee presented to
the House on the 4th December,
1862.”

Shri Surendranath Dwivedy: May I
point out..

Mr. Speaker: This is only for the
allotment of time for the various
Bills, Let it be approved first. Then
we will take up your point. Now the
question is:

“That this House agrees with the
Tenth Report of the Business Ad-
visory Committee presented to the
House on the 4th December, 1962."*

The motion was adopted,

Shri Surendranath Dwivedy (Ken-
drapur): According to the Order
Paper for today immediately after we
have had discussion on Shri Mathur's
motion we will take up the Taxation
Laws (Amendment) Bill and then the
Personal Injuries (Emergency Pro-
visions) Bill whereas according to the
Order Paper for yesterday we were
to take up the Working Journalists
{Amendment) Bill after the Taxation
Laws (Amendment) Bill. Now that
has been removed from the list. There
is not even a mention of that Bill in
the Order Paper for today.

Shri Warlor (Trichur): I also want-
ed to raise the very same objection.
In Part II of the Bulletin of the 3rd
the Working Journalists (Amendment)
Bill was mentioned as the fourth item.
Till yesterday the Order Faper had
been proceeding that way, but today
all of a sudden it has been changed
with the result that we could not
sent notices of our amendments to
the new Bills that had been introduc-
ed, We could not prepare even,
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Shri Hari Vishnu Kamath (Hoshan-
gabad): Permit me to remind you,
Sir, that when I raised a similar
matter last week, you were kind
enough to agree....

Mr. Speaker: I would only humbly
request that if the Leader of a Group
has spoken, there is nothing more....

Shri Hari Vishinu Kamath: To add
to that; that is all

Mr. Speaker: If every member of
the Group wants to make an obser-
vation independently, it would be
difficult.

Shri Hari Vishnu Kamath: He was
not present in the House at that time
when you were kind enough to agree
that at least 24 hours’ notice should
be given in case, for some reasons
unknown to uys, the Government
changes the order of business. 1 had
given notice of amendments to the
Personal Injuries (Emergency Pro-
visions) Bill last evening after 3.15
and again this morning hoping that
it would come up tomorrow according
to the order of business. Now, sud-
den'y the order has been upset.
Therefore the hon. Minister of Parlia-
mentary Affairs should explain why
it has been upset. Also, if status quo
ante cannot be restored, you will
kindly allow amendments to be move-
ed,

Mr. Speaker: [ will allow the
amendments,

Shri Ranga (Chittoor): I wish to
take up some other matter.

Mr. Speaker: Should this not be
finished first? Is his point pertaining
to this?

Shri Rangt: No, Sir,

Shri 8. M. Banerjee (Kanpur): 1
have a different point to make, The
Tenth Report of the Business Advi-
visory Committee has been criculated
f-o us today and we have got it, but
in the whole of this Report we do not
find a mention of the Working Jour-
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na'ists (Amendment) Bill at all. It is
not there. That means that i% is not
only coming up tomorrow or on any
other day but that it is not coming °
up at all. So, we want an assurance. .

Mr, Speaker: That is a wrong im-
pression that he has got out of that
The Working Journalists (Amend-
ment) Bill has been allotted time
earlier. This is only for allotment of
time that has been made to new Bills,
that is, new business.

Shri Tyagi (Dehra Dun): Sir may
I make a suggestion in this regard?
I felt that once a thing is put on the
Agenda and something is circulated
to Members, it immediately becomes
the property of the House. Therefore,
if any changes are to be effected, in
future they must be done with the
permission of the House,

Mr, Speaker: Hon. Members should
appreciate that the time at our dis-
posal is limited if we wish or decide
to adjourn on the 11th December ;-
it is for the Government to see what
business it thinks should be given the
top most priority, what can be con-
densed within that limited period at
our disposal and what the House can
dispose of. Hon. Members would rea-
lise that these two or three Bills that
have been intyoduced today are of
paramount importance, that is, so far
as the emergency risk insurance is
concerned. So, all of us would agree
that these should be taken up first.
If there is time, certainly something
e'se can be taken up.

Shri Surendranath Dwivedy: But
‘first" does not mean tomorrow. Do
you propose that we should take up
the Emergency Risks Insurance Bills
which have been introduced to-
morrow?

.

Mr. Speaker:’ Probably they will be
takeg up tomorrow. [ will waive the
notice for amendments. That is the
utmoszt that I can do. As hon. Mem-
bers might havs known we are having
the discussion about the cease-fire on
Monday, .
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Shri Surendranath Dwivedy: We can
have them on Friday then but not to-
morrow because some time must be
. Eive to prepare and to study the Bills.

Mr. Speaker: If hon. Members want
that longer time should be given, we
shall have to push back the non-
official business. What does the hon.
Minister say to it?

Shri S. M. Banerjee: Sir, 1 have only
one submission to make.

Mr, Speaker: He has already done
that. How many times should I allow
that? Now, let us hear the hon.
Minister,

Shri Satya Narayan Sinha: As you
are aware, Sir, because you were pre-
siding in the Business Advisory Com-
mittee yesterday, when this question
about the allotment of time came up
there 1 had submitted that unless the
House sits on Saturday also practical-
ly we have only today and tomorrow
for other business upto the 11th Dec-
ember because at the request of hon.
Members one day has been allotted,
asz you have been pleased to say, for
discussig the cease-fire and half of the
next day for discussing the holding of
the price line.

Shri Ranga: Why should we not sit
on Saturday also?

Shri Satya Narayan Sinha: Thatl is
what I sugpested. If Ye sit on Satur-
day, some of the difficulties might be
obviated.

Mr. Speaker: Hon, Members want to
kow definitely, if they agree to sit
on Saturday also, whether Govern-
muent is prepared 1o take up the Work-
ing Journalists (Amendment) Bil]l or
some other Bill,

Shri Satya Narayan Sinha: Five
hours have been allotted yesterday.
We had three hours before, Two hours
wer: added. The difficulty is that, in
the order of priority, even if we sit
on Saturday, you will agree and the
House will agree, as regards some of
the Bills which are important, we have
got to put them through. One and a
half days at the request of....
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Shri Surendranath Dwivedy: We
should have no objection. We are
sitting one hour more to accommodate
Government Bills. Again, we are
agreeing to sit on Saturday. You
should also try to accommodate the
Working Journalists Bill.

Shrl Satya Narayan Sinha: Accord-
ing to the time we have allotted, we
had not counted Saturday as a sitting
day. I did not know. It makes some
difference. I must have some time tp
consult and at 1 o'clock I may make
are aware, Sir, because you were pre=
a statement. It makes all the differ-
ence. Six hours we will get.
Yesterday, you may remember, I
requested Members. They did not
agree. They said, no, Saturday we
should not sit. If we are prepared to
sit on Saturday....

Shri Surendranath Dwiveday: We
did not know.

Mr, Speaker: That Was understood
yesterday when we were taking up
the business. Hon. Members did not
agree to sit on Saturday. That was
the idea. Therefore, the Minister of
Parliumentary Affairs had made it
clear thatl these are important Bills.
We also agreed that they must be got
through. Now, if hon. Members are
insistent that the Working Journalists
Bill must be taken up and they are
prepared to sit on Saturday, the Min-
ister says that he would consult the
Minister concerned and give us his
reaction,

Shri Hari Vishnu Kamath: Is it not -
possible tp restore the status quo of
yesterday—the December 4th line?

Mr, Speaker: We cannot take risks
now. Further discussion of the fol-
lowing motion. ...

Shri Surendranath Dwivedy: About
the two Bills which the Finance Min-
ister has ihtroduced, what 1is your
decision? Shall we ta‘kq ithem up on
Friday or tomorrow? 3{ tomorrow,
there will be very little time.

Mr, Speaker: Any harm if we take
them up on Friday?

Shri Satya Narayan Sinha: No ob-
jection. Omly we have to take into
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consideration this that these important
Bills should be put through in the
other House also.

Mr, Speaker: We will finish them
before we take up Non-official busi-
ness.

Shri Satya Narayan Sinha: No ob-
jection.

Mr. Speaker: We will take them up
on Friday,

Shri Ranga: As you might remem-
ber, we suggested some time ago, in
view of the crisis, we would like the
Government to agree to convene
Parliament at lcast for onc week every
month. We have not had till now any
reply from them whether they would
be agreeable or not. I learn—I speak
subject lo correction—that it is not
proposed to convene Parliament dur-
ing January and that the Government
are thinking df convening Parliament
only in February. That upsets us.
We would like the Government to
reconsider, if they have made any
such decision at all,

Secondly, we also suggested that
an informal or regular Consulta-
tive Committee should be specially
given shape to including Leaders of
groups and their representative also,
according to whatever agreement we
may reach with the Government so
that, in the absence of Parliament, if
and when anything important happens,
and the Government find it advisable
to get into touch with us, they may
seek our advice and also invite our
co-operation in regard to the discus-
sion of any subject that may come up.
In regard to that also, we have not
had any response. Again I speak sub-
jeet to correction—I came to under-
stand that the Ministry of Parlia-
mentary Affairs and others took
counsel and found themselves not so
very favour',ble to the acceptance of
this suggestion. May we requcst you
to use vour good offices with the Min-
istry and try to reach some under-
standing, some agrcement in regard to
these two points so that they may be
persuaded to meet us more than half
way in regard to the anxiety that we
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have expressed io be kept in as close
a consultation as possible and as fre-
quently as it ig practicable. °

Mr. Speaker: In regard to both
these suggestions, probably it would
have been betler if the leaders of the
Groups might have sat with the Min-
ister of Parliamentary Affairs and de-
cided it there. 1 cannot take it upon
myself that I should appoint such and
such a committee. ...

Shri Ranga: We have made that
suggestion repeatedly on the fluor of
the House. We have not yet had any
response, He did not even take 1he
trouble to consult ug informally,

Shri Satya Narayan Sinha: Aboul
the first suggestion as to when the
next session will be called, usually, i:
is the Budget Session which is called
by the first week or early in the
second week of February. ...

Shri Frank Anthony (Nominated—
Anglo-Indian): Too late. We want it
earlier.

Shri Satya Narayan Sinha: We
have not taken any decision this time
when we are going to cal] it. We
have not thought about it.

Shri Ranga:
thought about if.

But there was some

L[]

Shri Satya Narayan Sinha: S, far as
the suggestion to have some kind of
parliamentary committee is concerned,
Government really regret that they
cannot accept that suggestion.

Shri Hari Vishnu Kamath: Why?

Shri Satya Narayan Sinha: [f there
is any emergency, God forbid, 1 do
not know what the position will be,
but the Prime Minister's opinion is
that if there is such an emergency
arising. . ., . o .

Shyi Ranga: Evidently they secm 1o
think that the emergency is over be-
cause there is the offer of cease-fire. _

Shri Satya Narayan Sinha; Let this
House continuesthen?



4397 Business

Shri Ranga: Yes, the House should
continue, if there is an emergency.
Otherwise, what is the idea of it?

Shri Satya Narayan Sinha: There-
fore, I had a discussion about it with
the Prime Minister and he says that
if such an emergency does arise as to
have an immediate session of Parlia-
ment, within 48 hours Parliament will
be summoned, and my hon. friends
will be requested to be here.

Shri Hari Vishna Kamath: This is a
wholly uncenvincing and unsatisfac-
tory statement by the Minister of
Parliamentary Affairs, and I am sure
that np part of the House will accept
this kind of stand on the part of Gov-
ernment. It ig wholly unacceptable.
What does he mean by saying ‘If the
emergency arises'? Js there no emer-
geney now? What is this statement
that he is making?

Shri Frank Anthony: I fecl that the
second part of the observation
that has fallen from the Minister
is not only unforiunate but very
reprehensible.  Some of us have
deliberately exercised a good deal of
restraint, We have not put questions
because we felt that they were of a
delicate nature, and they might do
more harm than good, But we want
Government to realisé that we are not
prepared to surrendersour functions
in this House; we are not prepared to
have somg critical decision with regard
to this ccase-fire, and with regard to
the settlement with Pakistan, which
we are all in favour of, suddenly
gprung up on the House. If Govern-
ment doeg not wish to allow us to
participate in any kind of delibera-
tions, I, for one, say that we must
continue our session. We do not want
Government to do things in a hole-
and-corner manner.

fhri Satyg-Narayan.Sinha.: 1 think
that the hon. Member's remark about
‘hole-and-corner manner’ is absolntely
unfair.

Shri Hari Vishnu Kamath: Have a
committee at least. (Interruptions)
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Mr. Spaker: Order, order. We can-
not go on in this manner. hon. Mem-
bers have made their observations
already.

Shri Satya Narayan Sinha: Why
should he say ‘hole-and-corner man=
ner’? Why judge us in that manner?

. (Interruptions)

Mr. Speaker: 1 am told that 1 am
allergic to these observations. But
should I allow a free fight here?
What am 1 here for?....

Shri Ranga: At least give us some

time.

Mr. Speaker: ....1 cannot allow
that. Hon. Members have already
had a wordy warfare. Beyond that, it
is not possible for me to allow., They
have said what they wanted to say,
and I have also listened to what the
reaction is. Now, as disciplined
soldiers, certainly they should remain
content with that ....

Shri Ranga: Can we not request
Government through you that we
want to have a permanent com-
mittee? Even during this emergency,
we have co-operated with them in
passing the Defence of India Bill, and
we have given them all possible
authority. If they wish, they have
power even to abolish this Parlia-
ment during the emergency.

Shri Harl Vishnu Eamath: They
cannot do that. They will be
impeached.

Mr. Speaker: Is there any need to
discuss it further? The group leaders
have said what they wanted to say.
Now, if every Member wants that he
should join in that, I do not think
that any useful purpose would be
served by doing so.

The leaders of the gro who have
spoken so vociferously would kindly
realise that it is not my job now to
order that Government will do this
or that.

Shri Harl Vishnu Kamath: You
can use your good offices.
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Mr. Speaker: The ordinary rules
of procedure are there so far as this
democracy is concerned; if the hon.
Members have not faith, they can
throw out the Government. What
can I do?

Shri Hari Vishnu Kamath: It is
easier said than done.

Mr. Speaker: Can I do anything?

Shri Ranga: You can do a lot. You
<can certainly make it clear to the
Government that it would not be right
for them to adjourn the House and
at the same time not have any com-
mittece at all to advise them.

Mr. Speaker: [ thank the hon.
Member for his valuable advice, and
1 will do what 1 consider proper
under the circumstances, but I cannot
make a statement here that I will do
this and that.

¥+t aeTer § Few A g fr
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12.21 hrs.

MOTION RE: REPORT ON INDIAN
AND STATE ADMINISTRATIVE
SERVICES—Contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Harish Chandra Mathur on the 4th
December, 1962, namely:—

“That this House takes note of
the Report on Indian and State
Administrative Services and
Problem of District Administra-
tion by Shri V. T. Krishnama-
chari, laid on the Table of the
House on the Tth September,
1962."

State Administrative Services
Shri Nanda may continue his speech.

The Minister of Plamming and
Labour and Employment (Shri
Nanda): I have to make a few othef-
vations regarding some of the ques-
tions which arose in the course of the
discussion on the Report on Indian
and State Administrative Services and
Problems of District Administration
by Shri V. T. Krishnamachari.

When we adjourned last evening,
I had just commenced. 1 stated that
while the discussion was very illu-
minating, a number of questions
which were raised were not quite
relevant to the report itself. This
was not quite relished by the hon.
Mover of the Motion. I may in all
humility assure him that whatever he
said was important, and whatever the
other Members said was also impor-
tant. All 1 wished to convey was
that some of the things which were
brought up were not quite relevant
to the subject matter of the reporé
itself which the House has discussed.

It may be that the report has a
restricted reference, but whatever i
is, those things did not emerge from
the contents of that report. 1 agree
that the questions raised were of
very great importance when we think
of the largef subject of administra-
tion.

[ ]

Administration at any time touches
the lives of the people at so many
points, and is therefore very impor-
tant.

Dr. P. §. Deshmukh (Amravati): Is
it not time to think about it? :

Mr. Speaker: Not during this reply!

Shri Nanda: In the circumstances
as are developing in this country,
when the State has taken over so
many functions of a welfare charac-
ter and extended its' economic *func-
tions also in so many directions and
fitlds, administration touches deeply
the lives of people in certain vial
matters. As mentioned by some hon.
Members, considering the fact that
we are now jpassing through an emer-
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gency, the role of administration
becomes crucial. Therefore, I have
very much appreciation of the senti-
ments “that were cxpressed, the
opinions which were wventilated, in
the course of the discussion. But,
as I said, so far as the report
of the committee is concerned, it
had a limited reference, and when
some hon, Members referred to
the broad perspectives and revolu-
tionary environment and ~ appro-
aches and all that, there was no
room in the report itself for the play
of an exuberent imagination in these
matters. There are some matter-of-
fact issues dealt with in the report and
I believe that its characterisation as
a disappointing report is not at all fair.
We do not expect to find in this report
answers to questions which were not
put to the author of this report. I will
just refer to the terms of reference to
make it clear that certain things do
not come into the picture at all. It
was only to deal with questions relat-
ing to administration at different levelg
and issues arising from the introduc-
tion of democratic institutions at the
district and block levels. In a letter
which we addressed to the States it
was made clear as to what those
matters were which this committee was
supposed to deal with. I .do not want
to take the time of the House in read-
ing it out but information was to be
furnished by the States on certain
specific matters to Shri V. T. Krishna-
charj so that he can make his recom-
mendations regarding  these specific
matters. That is the only test which
the report should satisfy. It is a
businesslike document and its recom-
mendations are of a very practical cha-
racter. We should not condemn that
because it does not travel into other
regions which possibly may be quite
relevant for discv==‘nns .n another
place or occasion.

Another thing is that when we assess
the value of this document it does not
stand in isolation. Everything about
administration has not bem compress-
ed in this document. This is not the
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first. This is one of a series; there
have been reports before: there are
going to be other reports of other com.
mittees. Some of them have been set
up and some are going to be set up.
We have to take the thing as a whole.
Panchayatraj was not, as the hon.
Member said, introduced in order to
save the community development. Long
before any such issue arose, this was
taken up even in the First Plan:
cxtending the role of institutions at the
village and higher levels, extending
their role with reference to develop-
ment and giving them larger powers
and bringing cut all the creative ener-
gies of the people. All that was there.
In the Second Plan also all that was
set down. It was asked as to what is
the relationship between community
development and all that; such was
the language used and therefore I want

* to put it up in the proper setting. This

is a continuous matter and continuous
attention is being given to this sub-
ject.

1 do not want to share the credit for
what was claimed by the hon. Mem-
ber on behalf of community develop-
ment.

Shri Harish Chandra  Mathur
(Jalore): Is our own mind clear
about the role of the panchayati raj?
Do you see eye to eye with the Minis-
ter of Community Development?

Shri Nanda: There is a policy
which emergeg after discussion. That
policy is for all the Ministers. Even
after a policy has been laid down there
may be certain aspects which may
require further consideration.
There is room for divergence of out-
look in these matters. [ shall say
something more about this aspect. An
hon. Member said that these were
paper recommendations; that these
were recommendations made by
people who do not have enough touch
with the thimgs on the ground, with
the questions and problems which
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are to be faced. Therefore their value
is imparied on that score. This will be
very unfair to say in respect of the re-
port which has come from Shri V. T.
Krishnamachari, His whole record in
administration is very well known.
He has very great familiarity with the
problems of the rural areas and with
the problems of administration at
various levels.

I shall now come to the content of
the report There are (wo parts of it;
one deals with the Indian Adminis-
trative Service, and certain recom-
mendations made there and certain
questions which arose in that context
have already been dealt with by my
colleague, Shri Datar

Shri Harish Chandya Mathur: Not
at all

Shri Nanda: .I am afraid 1 would
not be able to give the hon. Member
much greater satisfaction on that
score,

Shri Harish Chandra Mathur: I
shall give you the facts and figures.
What he said is not borne out by the
report itself.

Shri Nanda: We canont now carry
on a running controversy about that
in this debate, but as far as I have
understood the position, it is  this.
From the fact that Mysore has asked
for a little less number of IAS officers
and some other States have asked
for more, on the surface of it, it is
not possible to interpret and come to
a conclusion as to whether they are
having more, or less than required.
Even taking Mysore. you will find

that the jump there has been fairly
big.

Shri Harislhh Chandra Mathur: What
has happened from 1959 to 19627 Do
not refer to 1947 and 1948 or 1951-52.

Please say what has happened from
1959 to 1962,

Shrl Nanda: These are matters of
marginal interest—flve people more
‘or 10 people less.

Shri Ramga (Chittoor): Where is
the question of margin here?

State Administrative Services
Mr. Speaker: Order, ovdes.

Nanda: In all there are 130
officers of the IAS who are going to be
drawn into the service in all the States
in the course of the next four years.
It is not such a large number. But,
it the hon. Member wants that the
matter should be specifically dealt
with, we can certainly give him all
the information about it, but what I
am told is that there are special cir-
cumstances. For example, Gujarat
asked for more IAS officers. They may
be placing a certain value on the
service of the LAS officers, and an-
other reason is, in their own legisla-
tion for Panchayati Raj, they have
accorded a special place to JAS offi-
cers. They are going to be the chief
executive officers of the various bodies,
of the Panchayati Raj institutions, at
the zila level, Therefore, they will
certainly need many more. I have
only given an illustration to show how,
with reference to the facts of the
situation, you will have to consider
whether it is much more or much less.
1 do not think in any general terms.
it is possible to dispose of that thing.

ot ferfir fasy (SifferY) : memer
wgeT, ag ardr ofdfeafa g0 w q=w
? w7 39 ofrfemfa ® 3w g Arfo
To UHo &I Org ¥z & | faeft &
9N I A §E ¥ afrar O §, v
famft & e omA, o ¥ oA
®Y wTéo Mo MHo 7 N odt AT & ar
®Togsgre AT A T oA A ST
e § 7
Shri Nanda: 1{ will take me far out
of the main flow of argument. Call
them IAS.: call them LIFS. or
ID.AS. or anything, but some people
sre required for en-ordinating things;
some officers are required at certain

levels to co-ordimate. So, 1 do not
think it is eally ealled for.

An Hon Member: Indian red-tape
serviee!

Shri Nanda: Another point made
about the I.A.S, was that those people
are overshadowing the others. That
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is, the technical services are being
subordinated and they are not
being allowed to come into their own.
This aspect was very much before
Mr. V. T. Krishnamachari, when he
dealt with this matter, He has given
expression to an opinion specially re-
garding this. I am having an extnact
from that report, which I shall read:

“In the previous chapter, the
steps necded for improving the
standards in the IAS and State
services have been  indicated.
There is equal need for sireng-
thening the agricultural, includ-
ing animal husbandry, services.
The State Governments should
reorganise these services and im-
prove the prospects, so that they
may attract wyoung men with
good attainments. The highest
appointments in  these services
should be held by technical men.”

Similarly, he has saiq about coopera-
tive service. So, the strengthening of
technical services and giving them a
proper place has not cscaped atlention.
1 personally agree that the question
of the relative position and status of
technical and administrative officers
has some substance so far as the his-
torical facts are concerned. The
technical personnel® are coming into
their own; their importance has in-
creased. They are required for pur-
poses of various productive and de-
velopmental functions. Therefore,
their role is certainly increasing in
importance and in relation 1o that,
steps have to be taken so that their
position is strengthened.

Shri Tyagi (Dehra Dun): 1 could
se¢ from the report that they are
being subordinated to politicians of
all localities in the name of demo-
cracy. Where is their freedom of
gction?  Ewverywhere there hag been
incidence of politicians in the ser-
cices and they are getting dgmora-
lised because they have no freedom.

Shri Nanda: This is &  larger
question tg which I will come later.
But here are two: hon. Members
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whose outlooks run counter to ecach
other. I shall explain that. The hon.
Member wants politics tg interfere
and penetrate everywhere,

Shri Harish Chandra Mathur: No;
you have completely misunderstood
me. (Interruptions).

Mr. Speaker: Order, order. I
suppose they are creating another
service—talking service.

Shri Tyagi: The incidence of poli-
ticians in the whole of the servicee
has been so bad that they are demora-
lised. They have lost their =srlf-
confidence because there is too much
interference.

Shri Nanda: 1 am at one with the
hon. Member in this that there
should be absolutely no interference
and wherever it occurs it should be
put down with a stbtrn  and hcavy
hand.

Shri Ranga: Mr. Nanda is comple-
tely out of touch with realities. MHe
talks in the same way as we would
like to talk that there should be no
polities in regard to the activitics of
the district officers, TAS officers, etc.
But most unfortunately his own
Ministry has been accused time and
again of interfering with the oflicers
and making them act as their tools.

Shri Nanda: There is absolutely no
truth in that.

Shri Hari Vishou Kamath: I would
request him to deal with his owna
party, the party in power.

Shri Ranga: You first answer your
own Members.

Shri Tyagl: 1 am not his Member;
1 am my own Member,

Mr. Specaker: Shall we proceed in
an orderly manner or shall we create
this chaog here? Four Members stand
up and talk. If some Member stands
up and if the Minister ig willing to
yield, Minister should sit down.
Members should not stand. 1f the
Minister is not willing to yield, the
hon. Member will have to sit down.
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Shri Tyagi: He yields.

Shri Nanda: The hon. Member said
something which I cannot allow just
to escape your notice. He said “Your
Ministry . . " ete. Of course, as a
Member of the Government. I am
responsible for any Ministry. 1 would
like to know.

" Shri Ranga: I refer to the whole of
the Government.

Mr. Speaker: Probably he meant
my Ministry, which is non-existent,
When he says “Your Ministry”, it is
addressed to me.

Shri Nanda: Thank you very ‘much
for your kind protection.

1 was referring to the role of
technical officers, 1 have a very great
appreciation gf their capacity to fune-
tion and discharge their responsi-
bilities at any level in any way. But
there is that distinction between the
administrative and the technical
roles. A fuchnieal officer may also
be able to do the administrative job
properly, bul the jobs are different
and there has to be coordination at
some level. In the technical work itself
there should be no interference, no do-
mination by the administrator over the
technica] wing. I realise the impor-
tance of it, This peint has been
stressed, so that it is the technical offi-
cers at the higher rung who have to
supervise, pguide and direct the
persons at the Jower level, at the
Panchayat leval, at the panchayat
samiti level and al the district level—
one over the other—in technical mat-
ters. That has been stressed, and that
is one point which I thought I should
emphasise,

Shri  Jashvant Mehta
nagar): What about the
cadre for technical personnel?

Shri Nanda: Cadres are State
cadres. . . . .

(Bhava-
common

Mr. Speaker: If the hon. Minister
answers every interruption, either he
should yield, sit down and allow the

State Administrative Servic;gs
Member to interrupt or, if he is not
going to yield, then he shoud pot reply
also.

Shri Nanda: I do not want to yield,
but only I have not the heart to do so,

This is about the Indian Adminis-
trative Service, The recommendations
regarding the gervices which have been
made are being dealt with in the
Home Ministry. Some of them have
been referred to the State Govern-
ments and they are dealing with
them. So far as the Community
Development Ministry is concerned,
they have generally agreed to those
recommendations, and wherever the
States come in thev have {0 express
their viewg about them.

But there are one or two matlers.
About the panchayati raj, which was
main concern of the hon. Mocmber,
I would like to say something, He
has been wvery much worrieq about
the basis. “What is the basis", he
asked. He algp asked: ‘“Have you
any clear thinking about the role of
the panchayati institutions?”. And,
in the report he does not find any
reflection of that realisation, that it
has a revolutionary role. e need
not have looked for that here, That
has been already established. I can
give a little bif of history about it im
order that it’may be wunderstood in
some perspective. The Planning
Commission had a view about it. It
was placed before the National De-
velopment  Council. The position
stated was that in considering the
samitis above the villages two diffe-
rent approaches are possible. Samitis
ean be set up for development blocks
and thesc in turn can constitute a co-
ordinating bedy for the district or a
district council. Zila parishads can
be set up with members from diffe-
rent blocks serving a samiti or sami-
ties for a blozk. On both aspects, it
was said, different States could try
out “different approaches according to
their conditions. Among the con-
siderations to be kept in view, om
both sides the consideration were set
out showing the advantages and the
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disadvanlages. The National De-
velopment Council passed a resolu-
tion on this, It said that the condi-
tions are not uniform in all the States.
The Planning Commission's view in-
clined more towards the district be-
ing the base and the panchayat sami-
tis etc. functioning under the gui-
dance, not only under the guidance
and supervision but also under ad-
ministrative  direction, of the zila
parishad, Butl the view then taken
was that because several Chief Minis-
ters of different States pointed out
that their structure was of a kind
which admitted of functioning at the
block level as the unit for this
purposc better and bringing in the
zila later on. This view was accepted
and it was stated that the precise
manner in which the principle was to
be applicd was a matter for the States
to consider. Each State should work
out a structure which is suited to
its condilions best and so there was
no need for insisting upon any uni-
formity. That was the view taken by
us and that is why we find that the
statutes are not entirely on a uniform
basis. That is why Maharashtra has
something which is more acceptable
to the hon. Member, which is more
acceptable to me also, QOur policy is
not to have a rigid pattern; so, there
are variations. Let us not be appre-
hensive or be frightened by the
variations. In course of time, because
of the experience that is being gain-
ed in various parts, things will be
straightened out. This has been
pointed out very clearly in the re-
port of Shri V. T KXrishnamachari.

As is evident to the hon. Members,
he was concerned only with the sta-
tutes as they are, and that is stated
there, He tonk the laws as they were.
Hig business was, taking the situation
as it was. to recommend what should
be the administrative arrangements in
order that bhetter results cou'd be
obtained, This fact must be borne in
mind. It was not his business to say
that the Maharashtra pattern should
be applied everywheré, In the re-
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commendations that he has made there
is one thing which he has stressed
very much and that is, whatever the
statute may be conventions can be
established, administrative practices
can be set out, which will enable the
right kind of relations to be estab-
lished, where there will be team work
among the officers and co-ordination
also. Some reference was made to
the administrative pfficers also, But
his role was more in the nature of
co-ordination so that we gel the best
results freom all of them. Shri V. T.
Krishnamachari has rightly pointed
out that the States should cstablish
proper relations inter se as between
the district administration, jilla pari-
shads and block samitis and also as
between official and non-official agen-
cies and also define the relationships
between State organisations at differ-
ent levels. So, the question before
him was to see that their respective
roles are decided in a manner that the
best results are obtained.

One thing has to be borne in mind
by the hon, Members. When these
institutions were conceived of, they
were very largely in relation 1o the
development work and as the basic
agencies for doing that work. When
we look at it from that point of view,
any test of the administrative prac-
tice, pattern or relationship is how far
it is conducive to best results in that
field. From that point of view, the
responsibilities are clearly laid down
at every level, At the State level the
policies about plans, programmes etc.
are laid down. Then, even the State
is not the last word. Also, it is not
a question of statutory powers because
many of the things which come into
the iﬂans and which the States accept
are not because they .are obliged to
accept or they are statutorily binding
on them but because they accept the
common scheme, the common purpose,
that the development has to be on
those lines for the whole country.
Therefore, the plan is accepted. In
the implementation of the plans the
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State has some functions of supervi-
sion and guidance, the zilla parishad
has some functions and the panchayat
.samitis have some other functions, If
there is some lack of uniformity, in
the light of experience something
better will emerge.

Then the role of the Collector was
.emphasized. It, again, varies because
of the structure. In Maharashtra to
which the hon. Member has referred
specifically, the Chief Executive
‘Officer of the zilla parishad is of the
leve] of the Collector and he performs
those functions. Therefore, you call
him the Chief Executive Officer. Be-
cause he is of that level therefore,
many of those functions are performed
by him there. The Collector jn that
case has only <crtain powers regard-
ing emergency and special situations.
Therefore much of that work has pass-
ed on to other hands. But even there
the Commissioner discharges those
functions of supervision ete, Where
the Panchayat Samitis have got the
larger role the Collector performs
those functions which correspond with
those which ithe Commissioner per=
forms at certain other places. What
exactly thercfore we are looking for-
ward to is the pattern. I believe that
it will have ta rise much more to the
level of the zila or the District and
the functions will have to be
much more at that level. DBut
even in case of Rajasthan and
other tSates where it is not so
and where it is being said, as the hon.
Member mentioned that there is frus-
tration on both sides, that can be pre-
vented not necessarily by any amend-
ment of the law but by proper work-
ing arrangements, Larger functions
can be given to the Zila Parishads
even as it is and these things can cer=-
tainly be remedied by the State Gov-
ernments. If in course of time they
find that this does not suffice, certain-
ly they can amend the law and go
further about it.

Then, there was another thing said
by the hon. Member. That, in a way,
arose gut of the role or the position or
place of these institutions. What is

State Administrative Services
their status? Then he brought in the
question of politics, elections and
parties. In the limited sense that
question is not for me to answer at
the moment, but as he has conceived
it in the larger context of administra-
tion we need not simply brush aside
these question because they may not
be quite convenient. The question of
entry of politics at the level of these
institutions is important and 1 believe
that no answer has yet been found for
that, not because of theoretica
grounds. One answer s that at the
lower level, that is, at the Panchayat
level there should not be any politics.
This is the consensus of opinion. The
All-India Congress Committee dealt
with it that way. It was pointed out
that though Congress may not enter
there in the elections, others may
take advantage of that. The Congress
said: let us have a self-denying ordi-
nance. There are free elections and
nobody debars a party from coming
into the picture. But what is the
good of it? At the level of the village
the problem assumes a different
character. It is not a theoretical
question of parties being there or not
being there. Here it is this, In the
village it is a small community and
there are a few officers. If on that
basis of parties the whole village is
divided—already there are ecnough
factions—this , will be introducing
another element which will not be
good. Therefore that is the approach.
This was also the approach of the
Conference of the Ministers of Com-
munity Development, that is, it is
better to keep politics out of rural
Community,

The National Integration Council
considered the matter and its wview
was that though the balance of ad-
vantage was against politics being in-
troduced at that level, that is, at the
Panchayat level, conditions differed in
different Stat®s. Therefore, no code
could be evolved for that purpose. So,
so far as the question of politics is con-
cerned, it is a matter which has to be
left to the good sense of the parties.
It is agreed that you cannot limit it,
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in the sense that at the Zila Parishad
Jlevel again it is indirect clection and
people get interested in  the lower
rungs also. Also, even though there
may be no link between this and elec-
tions for Assemblies and Parliament,
influences are gencrated which afTect
that also. People have got political
consciousness and political aims.
Therefore they will certainly have all
these things. Then, my advice in a
humble way is, get the confidence of
the people by service. The  people
will choose on merits anybody that is
able to render service to them better.
If a party has a very good, competent
person who will serve the community
better, that party will have its own
person, not on the ground of party,
but because they can render service,
develop and help the community
better. That is the consideration
which would be kept in mind.

Shri Tyagi: Could not a distinction
be made betwen policy and execution
of policy? If from end to end this was
defined that the politicians job is only
decision of policy and the rest, execu-
tion of the policy, will be left to the
exccutive officers, there will be a lot
of smoothening in this respect.

.

Shri Nanda: There is a clear de-
parture in the outlook on the one side
and the other. Here, the aim of the
mover is to give more and more
powers and to leave nothing out
whereas the other view is only deli-
berative function: execution should

" be kept out. A rational mean has
been evolved so that the cadres are
State cadres angd therefore there can-
not be too much of demoralisation and
that is avoided. Yet, work is taken
from those officers by these institu-
tions. It is an arrangement which
tire will showas to how it will work.
I hope, with the goodwhl of all peo-
ple and the sense of responsibility of
the representatives of the people in
these institutions, results will be
achieved. Panchayats will be justi-
fied only if development takes place
better than it took ‘place before,
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it they raisc resources better, if
they carry out production programmes
better, if village plans which had
not been drawn so far in any
very significant way are done
now more than they were done before.
All these things are going to be the
acid test of these institutions: not be-
cause some people sit in some places
and have got certain powers and pri=
vileges. That is not going to be the
test.

Shri Hari Vishmu Kamath: There
are apparently dissensions in the ranks
of the Congress parly. Better heal
them first.

Shri Nanda: The Congress party is
a democratic party. (Interruption).

Mr. Speaker: Order, order. It is
only natural that there.has been a
passage left between the two.

Shri Nanda: I mentioned resour-
ces because there was some Sug-
gestion made here about resources.
The Ministry of Community Deve-
lopment has set up a committee under
the Chairmanship of Mr. Santhanam
just to deal with the question of re-
sources. That matter which causes
some concern to hon. Members as
to the resources required for the dis-
charge of these functions, is heing
looked into. Just as there should be
adequate powers, there should be ade-
quate resources. These things are
being attended to.

ﬁhﬁlfﬂﬂ(ﬂ’fﬁiﬂ'ﬂ):wﬂ-
Frt fegagiiz & fod oo & o &@
AT ora waT T 8, 9 A% ¥ aw
gOT & a1 N, T w O oA A
=t 2mT 2 ?

Shri Nanda: There have been so
many occasions in the past and there
will be occasions in the future to
take to task everybody concerned in
Community development. My collea-
gue has broad enough shoulders,
much broader than mine, to take that
load on himself.
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This was the second part of the re-
port in which this gquestion arose about
politics and about the arrangements

80 that there may not be any lack of.

co-ordination, I believe that the Re-
port has not, nor have [ been able to
dispel all possible doubt about it. It
is not possible to do so. There is a
residue of some kind of doubt left as
to how things will take shape. It is
a matter not of statute, not a matter
of declaration or slogans. It is a
matter of the spirit, the will and it
is that which will have to be conveyed
to all levels of the administration and
they have to work together. Why do
we thing as if these is going to be a
rift, a kind of gulf between the State,
the district and the panchayat samiti?
These are all one. This is one struc-
ture, and that unity of the structure
has to be preserved., Similarly, the
official agency, and the representativeg
of the people, and the voluntary br-
ganisations, all of them need a com-
posite and unitary structure, and that
i what has to be emphaised more and
more. As ] said, it is a question of
evolving certain conventions and
practices, and I am sure that this ex-
periment is going to go forward, and
it is going tp produce results, because
the roots of our past also favour the
growth of such institutions, and the
needs of the present demand that they
should succeed and they should serve
both the Plan as well as the emer-
gency.

13 hrs

Dr. M. S. Aney (Nagpur): In view
uf the enormous work that has to be
done in order to make this new ex-
periment successful, does the hon.
Minister think this to be the proper
time for launching any experiment of
this kind?

Shri A. P Jain (Tumku:rl: My
question is alsp more or less the same.
We are passing through a period of
emergency, and any change at the
moment would involve both person-
nel as also expenditure. Does the hon,
Minister think that this is the ap-
propriate time to enforce these re-
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forms or they should be put in cold
storage for such time as the emer-
gency lasts?

Dr, L. M, Singhvi (Jodhpur): The
hon, Minister said that he whole-
heartedly agreed that there should be
no political interference with the ad-
ministrative processes and administra-
tive personnel. This seems to be very
good as a moral bombast, but it is
entirely unconvincing and evasive.
What we want to know is the actual
and objective facts, What is the posi-
tion today? Is it true that there is a lot
of interference, and if that is so, what
have Government done to ascertain
the extent and the consequence of this
political interference which demora -
lises the services today,

The second point is......

Mr. Speaker: I allowed him to put
only one question.

Dr, L. M, Singhvi: I have two things
to mention, Since I abided by the
procedure and, therefore, did not
interrupt at that time, I hope that I
shall have your indulgence.

Mr. Speaker: All right, he might
put another question.

Dr, L. M. Singhi: I would also like to
know to what extent Government are
willing and prepared to implement the
recomendations that have been made
in the report. This is what most of all
we wanted to know from the hon.
Minister, but unfortunately I regret to
say that this has not come forth during
his speech. And the third thing is
that he should say something about
the emergent loan of collectors . , . .

Mr. Speaker: He only wanted to
mention two things. He should be
content with that. s

Dr. L. M. Singhvi: [ have said what
I wanted to say already,

Shri Tyagi: The hon. Minister has
also agreed that the success of this
experiment - depends upon the high
morale of the services. I want to

r
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[Shri Tyagi]
know what the effect of the latest
order regarding the raising of the age
of superannuatien will be, where the
.Ministers have reserved to themselves
the right of rejecting a man after 55
year's without adducing any reason;
so, continuing in service after 55
years will not be automatic. So, they
will always have to look towards the
Minister and become sycophants and
leave their self-confidence altogether,
because their extension would depend
upon the good-will of the Minister
whereas actually the services must
have a high morale and self-confi-
-dence.

Mr., Speaker: The hon. Member
should not make a speech now.

Shri Kashi Ram Gupta (Alwar):
In the report it is written that the
Academy at Mussourie will have an
advisory council in which eminent
public men can also be members.
What do Government mean by the
term ‘eminent public men'? Do they
mean Congressmen or politicians or
others as well?

Shri A. P. Join: The hon Member
is one such,

Shri Jashvant Mehta: (Bhawana-
gar): Since hon. Members have also
raised the question of the services,
may I know whether Government
have mooted the idea of a common
cadre of technical personnel wunder
this democratic decentralisation
scheme?

Dr. P. 5. Deshmukh (Amravati):
The hon. Minister referred to the
understanding that politics should
not go to the level of the village
panchayat. Does he think that it is
humanly possible or practicable, be-

. cause the villages are the storehouses

. of all voting and all voters? Can

, wny party be expected to really keep

) aloof from politics in these pancha-
yats? 1 personally think it is im-
possible.

Shri Nanda: I will briefly say some-
“thing.

w.ttes

el e
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The first think 1 will refer to is
the question of implementation. The
hon. Member perhaps did not pay
heed to what I said in the course of
my remarks. I referred specifically
to this aspect, that there are certain
recommendations concerning the
Home Ministry here, about which
they have made a statement that so
many have been accepted and so
many have been acepted and so
fore, there is an effort to see that as
soon as possible all action arising out
of those recommendations is taken.

Dr. L. M. Singhvi: Three
have passed.

months

Shri Nanda: Regarding panchayati
raj, the Community Development
Ministry have said that they agree
with all this. The States have tp be
brought into the picture. This is
being done. What more can ] say
at this stage?

Dr. L. M. Singhvi: Four
have passed.

months

Mr. Speaker: Order, order.
Shri Nanda: On the question whe-

ther it 1s worth while  having
these new  things  considering the
expens,e thalt will have to be in-

curred and considering the new sit-
uation that has developed, in most
places the legislation is ready and is
being enacted and things are on the
move. It is not something new there.
It is in progress. In some two or
three States, legislation is being ham-
mered out, If actually they are ex-
pected to give better results, drawing
the people more effectively, getting
more out of the people, if this is our
assessment, then possibly it may be
worth while doing it, but now that
question is rather belated.

About eminent persons, certainly 1
believe there may be some eminent
persons outside the Congres also.

Shri Tyagl: No!

Shri Nanda: On the question of
comon cadres, the panchayat Samitis
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have at lower rungs cadres of their
own,

About politics and whether it is
humanly possible to exclude it, hu-
manity is capable of everything, of
going down, of going up, and it is a
question of how much restraint we
are prepared to exercisg.

Mr. Speaker: The Minister of Par-
liamentary Affairs wanted to make a
statement.

Shri Tyagi: What about superannu-
ation? He has not answered it.

Mr, Speaker: Order, order. No
further guestions.

13.08 hus.
BUSINESS OF THE HOUSE

The Minister of Parliamentary Aff.
airs (Shri Satya Narayan Sinha): Mr.
Speaker, Sir, af desired by you, I
would like to announce that Govern-
ment propose to bring forward before
the House the following business dur-
ing the rest of the Session:—

1. Consideration of any item of
business carried over from
today's order Paper,

2. Consideration and passing of

The Working Journalists
(Amendment) Bill, 1962

‘The Emergency Risks (Facto-
ries) Insurance Bill, 1862.

The Emergency Risks (Goods)
Insurance Bill, 1962,

3. Consideration of a Motion for
the reference of the Major
Port Trusts Bill, 1962 to a
Select Committee;

4, Consideration of a Motion for
the reference of the Consti-
tution (Fifteenth Amend-
ment) Bill, 1862 to a Joint
Committee of both Houses;

3. Consideration of Motions for
modification of the Central
Aprrenticeship Council Rules,

2355(Ai) LSD—2.
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1962 and the Apprenticeship
Rules, 1962 given notice of by
Shri Indrajit Gupta;

6. Consideration and passing of
the Hindi Sahitya Sammelan
(Amendment) Bill, 1962 as
passed by Raya Sabha;

7. Discussion on a motion by Shri
Indrajit Gupta and others re-
garding measures for main-
taining prices of essential
commodities at  reasonable
levels;

8. Discussion on the Chinese
cease-fire proposals on Mon-
day the 10th of December,
1962,

This Business will be taken up in
the order in which it has been an-
nounced. It takes itno consideration
the fact that the House has agreed to
#it on Saturday, the B8th December,
1962,

As already desired by you and some
sections of the House I have included
in this business the Working Journa-
lists (Amendment) Bill, 1962 which
will be taken up tomorrow after the
business carried over from today.

The two Bills relating to the
Emergency Risks, Insurance will be
taken up on Friday the 7th of Decem-~
ber. '

Shri Hari Vishnu Kamath (Hos-
hangabad): By your leave, I want to
make a request. Now that the Work=
ink Journalists (Amendment) Bill has
come back to the agenda, may I urge
that the status quo ante of yesterday
should be restored because most of
us were busy with that thing. I¥
could be taken up after the Income-
tax Amendment Bill is over today.
The Personal Injuries (Emergency
Provisions) Bill was to have come,
according to yesterday's ©rder Papeg
after  the orking  Journalists
(Amendment) Bill and the other BIll,
All-Inlia Services (Amendment) Bill.
So I submit that hon. Members should
have time to look into this Bill also.
They had no time to look into it. It
is adding insult to injury....

I
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Mr, Speaker: 1 will waive notice;
that is what I can do.

Shri Hari Vishnu Kamath: But what
is the difficulty in sticking to the
order proposed yesterday?

Mr, Speaker: Might be, the Minis-
ter may not be free.

Shri Satya Narayan Sinha: What is
the difficulty if it is taken up tomor-
row?

Shri Harl Vishnu Kamath: We have
not given all the amendments yet.
We can give amendments till 3.15
P.M. We have still to give notice of
some amendments. [ would there-
fore, earnestly request you to inter-
cede in this matter and see that the
Working Journalists (Amendment)
Bill is restored to its place after the
Income-tax Amendment Bill is dis-
posed of. There should be no difficul-
ty about it.

Mr. Speaker: Is it possible?
Shri Satya Narayan Sinha: Yes, Sir.

Shri Warior: Sir, the Personal In-
juries (Emergency Provisions) Bill is
coming up today.

Mr. Speaker: No. We shall take
up the Working Journalists (Amend-
ment Bill. But the hon. Members
would also appreciate that all the
time at our disposal has been adjusted
and the agenda as much as could be
possible has been fixed within that
time. Therefore, any Presiding Offi-
cer, whether I am here or the Deputy
Speaker or anyone from the panel of
Chairmen is here, would see that the
time allotted for each businesg is not
exceeded so that we can finish the
business that we have before us. Hon.

w~Members shall have to see to that
also, '

Shri Harl Vishnu Kamath: There is
always some time at your discretion.

Mr. Speaker: There is no discre-
tion with me now because all the
time that we have has been distribu-
ted among the Bills,

Indian and State
Administrative Ser-
vices

Shri Tyagi: What has happened to
the proposal about the increase of the
superannuation age of the Higi: Court
Judges? There was a Bill,

Shri Satya Narayan Sinha: I have
already said that the Constitution
(Fifteenth) Amendment Bill will be
taken up for reference to a Joint
Committee. There are several amend-
ments in that, apart from that propo-
sal.

Shri Hari Vishnu Kamath: With
regard to the observation which you
just now made, I submit that it may
mean an inroad on your powers
which we do not want; according to
the convention now you can always
extend the time by one hour.

Mr. Speaker: But I will have to
submit to the wishes of the House,
The House desires that all this busi-
ness should be condensed into this
time. . . . (Interruptions.)

st for AW (&) A0 UF

qEEE |
Mr. Speaker: No sujhav at this
moment. I am not going to allow

this any more. Shri Harish Chandra
Mathur.

MOTION RE. REPORT ON INDIAN
AND STATE ADMINISTRATIVE
SERVICES—Contd.

Shri Harish Chandra Mathur
(Jalore): Sir, the hon. Minister while
intervening in the debate mentioned
the limits of the terms of reference.
But if you look at the report, the
whole ground has been covered by
this report—strength of the adminis-
trative services in the States as well
as at the Centre, training, probation

and what not.

Now, the entire sphere is covered
by the terms of reference itself re-
garding the district administration;
what are the questions that have
arisen in the district administration,
and how these questions are to be
dealt with. The term of reference it-
self says: “Questions arising in the
district administration.” The first
thing which I submitted yesterday
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was that today there is diarchy which
you have introduced and that the re-
sult of that diarchy and dichotomy
is confusion, conflict and waste at all
levels, The result of that diarchy and
dichotomy is that there is demoralis-
tion in the services. The result of

* that diarchy is that there is frustra-

tion among the non-officials. My hon.
friend has not said a word as to whe-
ther he knows that now, at the pre-
gent moment, there is so much of
duplication there is so much of lack
of co-ordination and there is no one
authority which can deliver the goods.
That is one of the most important
points [ have dealt with and to which
1 found no answer. As I submitted,
as a result of this diarchy, there is
contusion; as a result of it, there is
conflict; and as a result of it, there
is frustration among the non-officials
and there is demoralisation among the
services.

The second thing was this. I just
posed a question to my hon. friend
‘himself as to what his experience in
the last general election was. Did
he not find that the general citizen
was full of complaints and discontent
against the administration? Were
those problems thrown up? Those are
the problems which have been thrown
up in the district administration and
those are the problems which have
to be tackled.

Shri Tyagl: Corruption.

Shri Harish Chandra Mathur: What
are those problems. He has not said
a word.

Shri Nanda: I have dealt with them
in an article that I have written—
delays, corruption and all that.

Shri Hari Vishnu Kamath: The arti-
ele should be laid on the Table, Sir.
(Interruption).

Mr. Speaker: Order, ord:r.

Shri Nanda: I will lay it on the
Table.

Shri Iarish Chandra Mathur: We
are not concerned with what is writ-
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ten in that article, but we are con-

cerned with what is discussed on the

floor of the House.

Mr., Speaker: Perhaps, if it is a
written article and published, it may
be available to the Members.

Shri Hari Vishnu Kamath: [f the
article has been published, then
where is it?

Shri Harish Chandra Mathur: One
thing to which his attention may have
been invited is that when a citizen
goes about the district for relief, he
should not be driven from post to
pillar. This is one of the most im-
portant things. Have you got any
authority at the district level to whom
a particular person can go for getting
relief, and in what time? Will he get
a reply at least? Will he be recieved
properly and will he get proper re-
dress in regard to the problems thrown
up in the district administration?
When the citizen goes for relief, the
question is whether he is heard pro-
perly, whether he is properly received,
and whether there is any delay or not
and whether there is any authority in
the district administration who is en-
trusted with the task of granting re-
lief to that person. These are the
problems which are thrown up and
which are knowe* to everyone and
which, . I thoughty was also known to
the Minister. That is why I said that
though this report contains every-
thing, it does not tackle with our
real problem with which we are faced
every day, with which the citizen is
worried and bothered every day.
These problems are known to
everything. In fact, this report covers
everything. ‘There are 60 to 70
recommendations made with regard to

the district administration and the
community development. But what
are those rccommendations. With all

respect, 1 beg to submit that they arq
just a copy of what has happencd at
the conferences of the Development
Commissioners earlier, and which
have already been accepted. What is
there new about it? I do not know.
The main problems which have been
raised are about diarchy. When the
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[Shri Harish Chandra Mathur]

citizen ‘gaes to a particular authorily,
he does not fing any relief; he is not
properiy received.

Shri Nanda: The main problems are
those which we know: they are very
simple and all these things are known
and all the remedies have also been
known. They have to be more fully
applied. That is all.

Shri Iarish Chandra Mathur: What
steps are being taken? That is the
whole question.

The third point that I raised was
this, At present there is a weakness
in the district administration, and
that is, you have the juniormost offi-
cers there. There is no answer given
to that point. Wh'.t I said was that
there is a concentration of all these
senior IAS officers in the capital.
Let me make it plain to my hon.
friend that I have no allergy against
the IAS officers. I quite realise that
they are the best lot among the ser-
vices. They are selected through a
competitive examination and the best
personnel offer themselves. There is
no allergy on my part in regard to
them. I want them to be put in the
proper focus so far as the scientific
services and others are concerned.
What I meant to say is, there is a
concentration of all senior officers in
the capital. There is no senior officer
in the districts. What are the factors
which have contributed to this? There
is no answer to this. ] wish some-
thing is done to reverse this process,
as is being felt for such a long time.
There is not one fruitful observation
which has been made.

1 am afraid the hon. Minister of
State in the Ministry of Home Affairs
who intervened was very poorly
briefed. 1 made it perfectly clear that
there are certain States where there
has been no increase in the cadre of
the IAS officers, for the last four years.
1 pointed out that ijn Madras and
Rajasthan, the cadrc of IAS Thas
shrunk. They have veduced the num-
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ber of IAS officers since 1959 while
there is a big jump in other States.
So, there is no rationale or justifica-
tion for the large number of IAS
officers. The explanation offereq by
the Home Minister was that because
certain portions of Madras had gone
to Mysore, therefore in Madras there
has been a shrinkage while there has
been a proportionate increase in My-
gsore. But here are the figures in this
very report.

In Madras, in 1959 the number was
150; in 1960 it was 150; in 1961 it was
141—cut down by 9; in 1962 it was
137—cut down further. In Mysore, it
was 100 in 1959, 100 in 1960, 100 in
1961 and 100 in 1962. There is no
corresponding rise at all. Similarly in
Rajasthan the number has been re-
duced. But Orissa has jumped from
91 to 144 and Punjab from 109 to 162.
This report does not take into consi-
deration at all the fact as to how
many are employed on the ex-cadre
posts. In their own cadre, this ex-
pansionist tendency which is observed
all over the administration has got to
be halted. I feel that the cadre of the
IAS should be freezed at 2100; there
is absolutely no justification. This
saving of 300 officers would mean at
least a saving of Rs. 25 lakhs per
annum. So, proper and rational ways
must be found to get down the num-
ber and freeze it at 2100.

Then, we should do away with
special pay. Special pays were there
in certaln special circumstances. If
you do away with this, you save an-
other Rs. 10 lakhs. Not only that; you -
will give an incentive to these officers
who work in the field, people in the
district administration who come ‘into
contact every day with the people and
who have to tackle these problems
which are thrown up day to day.
These people may at least not be
given step-motherly treatment as com-
pared to those who sit in the capital In
the secretariat.

There are many problems which
have been thrown up, but this cosy re-
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port only contains things which are
already there. Just an accumulation of
figures from the States has been put
into it. The recommendations made
in the Development Commissioners’
conference have been put into it
Nothing more. Sir, so much was made
by Mr, Datar about the important
recommendation regarding direct re-
cruitment to the States. So many
States—three-fourts of the States—are
already having direct recruitment.

Mr. Speaker: The question is..
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The question is:

“That this House takes note of
the Report on Irdian and State
Administrative Services and Pro-
blems of District Administration
by Shri V. T. Krishnamachari, laid
on the Table of the House on the
7th September, 1962."

The motion was adopted,

Mr. Speaker: The House will now
proceed with the next item of busi-
ness.

Shri Surendranith Dwivedy (Ken-
drapara): Sir, when it is a motion for
consideration is it put to the vote of
the House?

Mr, Speaker: This is not a motion
for consideration. The motion here
is: “This House takes note of....”" If
it is for consideration we do not put
it to the House. If it is “takes note
of’, it is a regular motion and the
mover has got a right of reply which
I have given to him, Therefore, it
was put to the vote of the House.
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1326 hrs

TAXATION LAWS (AMENDMENT)
BILL—Contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shrimati
Tarkeshwari Sinha on the 4th Decem-
ber, 1962, namely:—

“That the Bill further tp amend
the Income-tax Act, 1961 and the
Wealth-tax Act, 1957 be taken
into consideration.”

Shri Prabhat Kar may continue his
speech,

‘Bhri Prabhat Kar (Hooghly): Mr.
Speaker, Sir, yesterday I said that I
welcome this Bill so far as the pro-
visions are concerned, Already pub-
lic commitment has been made and
defence bonds and gold bonds are
issued on the terms and conditions on
which people can purchase them, In
order to bring it under a statute, under
the regular law, this Bill has been
brought forward.

I was also saying yesterday that so
far as gold bonds and defence bonds
are concerned, in order to g{ve
some incentive to the purchasers this
relief on taxation has been granted. I
am not opposed jo the granting of re-
lief on either the wealth tax or on
the income-tax to purchasers of gold
bonds and nation defence bonds, I
want only to point out that except in
the case of the national defence bonds
which perhaps can be purchased by
the small people, by the middle r'1e=
or even the workers, the incunne-ti.
relief which has been granted will not
be of much use to them because due
to their paltry income they are no%
liable to taxation. Therefore, the
relief go far as taxation is concerned
will not be much beneficial to them.
Of course, in the case of the pur-
chasers who ar% liable to income-tax,
the big people, they will get the ad-
vantage. They are contributing to the
national defence bonds to be utilised
in the service of the nation, and so
they are given some concession for
helping the country in this period.
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[Shri Prabhat Kar]
So far as gold bonds are concerned,
. I would only say that these gold
bonds will perhaps help the Govern-
ments {o get some of the hoarded gold
but from the concealed places. So
far as the middle class is concerned,
they have purchased ornaments at
Rs. 120 or Rs, 125 per tola (Interrup-
tion). The price which is being given
to them is Rs. 62.50 for gold with 0.995
fineness.

Mr, Speaker: About ornaments, I
think, the hon, lady Member sitting
behind was advising him.

Shri Prabhat Kar: She was saying
that it was not at Rs. 120, but it was
purchased at more than Rs. 140 per
tola,

Mr. Speaker: She must be more
familiar so far as vrnaments are con-
cerned.

Shri Prabhat Kar: She was only
correcting me that the price was
Rs. 140 per tola.

But while depositing them and
purchasing gold bonds they will get
Rs. 62-50 and that also for gold with
0-995 fineness. So far as oranaments
are concerned, they are not made out
of that fine type of gold. So, natu-
rally, the price per tola for the orna-
ments will be less. Even adding the
total interest at 64 per cent for 15
years it will come to Rs, 65-62. But
they will get the return on the In-
terest after 15 years. You know, Sir,
so far as the middle class and lower
middle class people are concerned,
ornaments are their investment. In a
middle class family, the ornaments are
passed on from one generation to an-
other generation at the time of mar-
rlage, and there is not enough orna-
ments for them to be kept away or to
be deposited in the purchase of gold
bonds. Yet, T know that even though
the middle class and working qh_ass
people have got very small quantities
of ornaments, because their love of the
country is more than their love of
gold, they are investing it in purchase
o! gold bonds.
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In this connection, I would like to
say something about the concessions
that we are giving to the purchasers
of gold bonds who have gold bars to
be deposited in order that concealed
gold may come to the open and we
can utilize it for our national defence.
Whereas the small people, the working
class, will not get any benefit by the
purchase of gold bonds, the richer
people are given more advantages in
as much as they are able to turn
their black moncy into while money,
not losing much so far as the price
is concerned, because they will get
Rs. 62-50 per tola as the price of gold
plus interest at the rate of 6} per cent
for fifteen years. Now the workers,
the middle class employees, are contri-
buting their mite without caring 1o
know what return they will get.
Every day we see in the papers that
they are contributing their salary for
one day, onc week or even ‘one month
for the national defence fund. They
are not only working extra hours but
they are working on Sundays and
holidays, without caring to know what
exactly they will get in return
because they are willing to make any
sacrifice for the sake of their love for
their country.

13.31 hrs.
[Mr. DepuTY-SPEAKER in the Chair]

While that is the position in the case
of the working classes, in the case of
the richer people you are giving a
guarantee to return the money, apart
from the payment of interest for the
manifestation of their love for their
country by the purchase of gold bonds.
Also, because of the over-time work-
ed by the working class, they will
get the benefit of extra work and
extra profits. Np attempt has been
made by the Finance Ministry to bring
in any new taxation so that the extra
profits will go to the national defence
fund.

Here 1 will again emphasize that
the contribution by the poor and
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middle class people is very very
encouraging and interesting. As
General Secretary of the All  India
Bank Employees' Association I can say
that after the 8th September mem-
bers of my association have contribu-
ted Rs. §5,23,762 tp the national defence
fund. This does not include the pur-
chase of national defence bond.
Every month they are contributing
their share to the national defence
fund and further instalments will
come,

I welcome this measure because at
least one good thing will come out of
it. Sop far as our purchase of defence
equipments from foreign countries is
concerned gold is the only commodity
which every country is prepared to
accept as payment. So, if hidden gold
comes to the open, it will help us in
making payments. Secondly because
of the extraordinary high price exist-
ing in the country for gold, there is
enough scope for smuggling gold to
the detriment of the interests of our
cconomy. Now, because of the intro-
duction of gold bonds, the price of
gold will go down. In fact, it has
gone down. From Rs. 125 to 180 it
has gone down to Rs. 100. Perhaps,
it will go down further. To that
extent, the incentive to the smugglers
will be lost and there will be Jess of
smuggling. So, in spite of the {fact
that this measure will not be very
helpful to the small purchasers of
gold bonds, I welcome this Bill
because it will ultimately help us in
stopping one of the greatest crimes
that is being perpetrated against this
country, namely, the smuggling of
gold into the country. "At the same
time, it will help the Government
partly at least—I do not know what
portion of the gold will come to the
open, but I am sure that at least some
portion of the hidden gold bars of the
blackmarketcers and profiteers which
they have put in their vaults will be
utilized for the purchase of gold bonds
—to utilize the gold for the purchase
of defence equipments for our coun-
try. So, I welcome and support this
Bill.
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Bill
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ot Qo Wlo WTENTH : qg AT &=
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Shri P. E, Deo (Kalahandi): Mr.
Deputy-Speaker, Sir, this emergency
has been a blessing in disguise so far
as the fiscal policy of the Govern-
ment is concerned because it has pro-
vided an opportunity for a reapprais-
al of the policy which they had been
following so far.

In order to mobilise the financial
resources of the country during this
emergency and in order to facilitate
donations to the Iﬁational Defence
Fund as well as for the free flow of
contributions toward? Gold Bonds,
the National Defence Bonds and
various other securities, this Bill has
envisaged certain concessions. The
concessions envisaged in this Bill
are, firstly, that the Gold Bonds will
be an item of exempted assets so fai
as calculation of wealth-tax is con-
cerned; secondly, the Income-tax Act
is sought to be amended so that any
capital pain arising out of the sale
of the Gold Bond or any loss arising
out of this sale will be Jeft out of
consideration for the purpose of in-
‘tome-tax assessment; thirdly, dona-
tions to the Nationa] Defence Fund
wil] qualify for rebate and for that
section 88 of the Income-tax Act is
sought to be amended and, fourthly,
there will be no deduction of tax at
the source of collection of interest

DECEMBER 5, 1962

1

Laws (Amendment) 4438
Bil]

which will accrue from National De-
fence Bonds for which no limit has
been prescribed and in case of Gold
Bonds for which the limit of
Rs. 10,000 has been preseribed in the
case of an individual.

In this regard I beg to submit that
there could hardly be a more critical
juncture or a nobler cause than the
present one for the mobilisation of
the unproductive gold hoards which
we have in this country. It is esu-
mated at Rs, 1850 crores at the inter-
national price. Our foreign exchange
is very much depleteg and we need
foreign exchange for the purchase of

. much-needed arms for the protection

of our country. At the same time,
we need gold to supplement our
foreign exchange. But the problem
that faces us today is the spiralling
of gold price in this country which is
out of all proportion to the interna-
tional price. That has become a sub-
ject of great concern to all of us. This
has leg to nefarious smuggling acti-
vity which has been going on all
along the Indian border. Wec all
know about it. It has caused invisi-
ble drain on our foreign exchange
and has, at the same time, weakened
the purchasing power of the rupee.
Sir, I beg to submit that this is due
to the wrong fiscal policy that we
have pursued so far. There has not
been any proper thinking in this re-
gard. In the case of the Gold Bonds,
even though the interest rate is so
lucrative, the response is very poor.
Here, the Government proposcs to pay
6% per cent intercst, that means, 2
per cent more than the usual interest
that they pay on Government securi=-
ties and that too will be paid on six-
monthly basis for a period of 15 years,
So far as the Gold Bonds are con-
cerned, Government have given the
further assurance that they woulgq not
ask persons to disclose the source of
acquisition of this gold. Even if you
have acquired it by wrong methods,
vou have g chance here to transfer
your black money into white. Sir,
even then, the response is very poor.

Under these circumstances and in
view of the various concessions grant-
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ctd for the Gold Bonds, we thought
that it will bring about an increase
in the value by about 45 per cent
over the face value but it has not
happened. We will have to find out
why it is so. As pointed out by my
hon. friend, Shri Prabhat Kar, we
find that these Bonds are hardly at-
tractive as a commercial proposition,
because, the price offered for one ten
grams of gold is Rs. 53-58 nP which
is calculated at Rs. 62°50 nP per every
tola of gold and it has been rightly
pointed out by an honourable lady
Member that in a middle class family
especially, the purchase price of gold
is sometimes as much as Rs. 120 or
Rs. 140. It is a very great patriotic
act that people are coming forward
voluntarily to sacrifice what they can
for the defence of the country, but,
at the game time, it is not a sound
commercial proposition.

In this context, I wish to submit
the following proposal for considera-
tion. It ig this. At the time of re-
payment of these gold bond leans,
Government should pay them back in
gold. When they pay back this loan,
they should pay back in actual gold
or, these gold bonds should be includ-
ed at the market price of gold. If
either of these two alternatives could
be accepted by the Government, then,
there would be a plentiful flow of

. Bold in the hands of the Gov-
ernment, which will go a long way
:9 meet our foreign exchange difficul-
ies.

Sir, in this regard, I would be fail-
ing in my duty if I do not make a
remark that the defence of the coun-
try nowhere has been effectively
made possible by only asking for
these gold bonds. Wpe shall have to
think twice about it. First of all, I
beg to submit that most of our
foreign exchange requirements would
be for the purpose of purchase of
arms and ammunitions. Even though
We have been getting arms from the
western countries on lehd-lcase basis
and on nominal payment, we should
think twice about that because if we
could get arms supply from that side

Bill
as donations or as goaitls, that will
go a long way in saving foreign ex-
change. A reappraisa] of our ap-
proach in this regard is necessary.

We have been following a policy of
non-alignment and on various occa=-
sions I had been also advocating that
we should have a dispassionate and
independent approach to every prob-
lem of the world. But taking into-
consideration the present threat to
our integrity and to our independence,
it is high time that we should have
some defence alliance or military alli-
ance with the western powers. And,
that wil] go a long way in enabling
us to have the much-needed arms
and we would then be able to save
our much-needed foreign exchange
for our development purposes.

Sir, another important aspect which
is worth considering in this regard is
that all the unproductive items like the
community development and such use-
less things which have been included
in the Third Plan should be pruned
for the purpose of the defence of this
country. So, these are the sugges-
tions which 1 have to make for the
consideration of the Government at
the time of considering this Bill,

.

Shrimati " Lakshmikanthamma
(Khammam): Sir, 1 rupport the Bill
to [urther amend the Income-Tax and
the Wealth Tax. Whenever there had
been wars, it is the women who had
been the greatest sufferers. They lose
their sons in the baltleflelds; they lose
their husbands and their honour is
at stake. The horrors of the previous
war are known to every one of us. We
know how places were invaded and
how people suffered. We know of in-
stances also where persons walked into
the houses and women wgre dishon-,
oured, they were*even disfigured cutt-
ing the nose and all that. We know
the suffering which women had to un-
dergo during times of war. We also
know of another instance how the cry
of a mother could convert a big war-
rior like Ashoka.into a pacifist. Now,
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(Shrimati Lakshmi Kanthamma)

I am ‘telling all these things because
with the introduction of the Gold
Bonds, our women have to come for-
ward. They should understand the
need and the necessity to invest the
gold in Gold Bonds for defence pur-
poses. Their ignorance should be
dispelled. I know of cases where some
women who kecpt their jewels in the
banks, after the announcement about
the Gold Bonds, took them away from
the banks thinking that Government
would ask as to how much gold one
possessed. They got back their gold
articles and kept them in their houses.
It is very wrong and it is only due
to ignorance. If they had realised or
understood the implications they would
not have done so.

Therefore, 1 would suggest that
Government should give more impor-
tance to propaganda telling people why
they should invest in gold bonds.
People who possess these gold things
should be told how their very exis-
tence and safety is in danger and why
they should come forward to invest
more and more in Gold Bonds.

We know, Sir, under what circums-
tances we had to ‘ntroduce this sys-
tem of Gold Bonds to meet this
national demand. We have certain
foreign exchange difficulties for getting
more ammunitions and more arms
from foreign countries for which we
need gold very urgently. As far as
the introduction of the Gold Bonds
is concerned, it is quite a welcome step
and people should realise the advant-
ages that are there in converting their
idle gold into Gold Bonds. One hon.
Member said that because the price is
Just about Rs. 61 or slightly above that,
people are not coming forward. I am
sure gold price is bound to come down,
Ags our Finance Minister has often
been saying, Government are convine-
ed that gold price will definitely
come down and investing in
gold bonds would be more ad-
vantageous. People who have jnvest-
ad in gold bonds vrill feel that they
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have done a very great thing by invest-
ing in gold bonds. The gold that wo- ~
men have kept in their box
safe. is idle money. It does
not produce further money.
Their investment fetches them interest
and they will be gettihg more money
in future.

14 hrs,

There s one suggestion that I have
to make. Women have some gold or-
naments which, if they invest in gold
bonds, they can cash only after 15
years. Suppose there is some urgent
need for them, for some marriage or
some other thing, these gold bonds
will not be of use to them 'n such
difficult circumstances. If there is any
provision that these gold bonds can be
mortgaged and they cam get money,
I think that may induce women to
invest more of their jewels in  Gold
Bonds.

I come from Hyderabad. 1 know
how much private individuals are
keeping in gold. Our Nizam, for ins-
tance, has huge bars of gold at his
disposal. All steps should be taken
by the Govemment to induce him to
invest that gold in Gold Bonds. The
Government should also pay more at-
tention to find out who is having the
gold. There are a number of people
throughout the country. The Govern-
ment should take steps to induce them
or convince them to invest their gold
in Gold Bonds. Of course, there is a
clause in the Defence of India Act,
that we cannot take gold from the
temples. I think there is no objec-
tion for the temples to invest in Gold
Bonds. We have so many temples
in our country which are equally
anxious to contribute, I do not
refer to the jewels that are used
for the day to day ceremonies,
but that gold which is in re-
serve. We should also welcome if the
temples are willing to invest their un-
used gold in reserve in Gold Bonds.

There have been so many facilities
areated for the people. Some people,
because of fear of Government or be-
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cause of fear of Income-tax, have
converted their profits and extra
profits into gold The Government
have also decided to exempt them
from Income-tax and wealth tax. I
do not know why people are still
hesitant in spite of so many facilities
given to them to invest. They should
also take the opportunity to invest all
their gold in Gold Bonds.

One more suggestion. I do not know
what the difficulty of the Govern-
ment is. This is only a suggestion, If
it is practicable, they can take it. Now,
we are willing to pay 64 per cent in-
terest. Suppose we say, we pay 3 per
cent and after 15 years, we will pay
them back either in gold or in cash
it they want, Since the price of gold
is bound to come down, it may not
also be difficult for the Government to
pay back in gold. If such an assur-
ance is given, I am sure people will
readily invest gome more gold In Gold
Bonds,

These are the suggestions that I
have to make.
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DECEMBER 5§, 1062

Laws (Amendment) 4454
Bill
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Tazation AGRAHAYANA 14, 1884 (SAKA) Laws (Amendment) 4460
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Laws (Amendment) 4462
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Tazation AGRAHAYANA 14, 1884 (SAKA) Laws (Amendment) 4464
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At 4 a &, 7 A A ot wfed,
9 X Wt v A @ wifed
W ¥H @%@ 1 AT gy 2 Ay A
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s WX SHET IeTg qa |
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Tt et w2 @ ¢ frogAm
firdrm W gu ¥ ooy ¥ W gelr



4465 Taxation

[® #rgr wre]

M wEA A @
ford & S § fr Pt g &1 SrhA
ar o TEH @) fF oxg Wl ¥ A
& W a1 & sfafom g oiv faed
TAT | WL TH AT & AT & ar
% wmwar g fr sod ¥y wer faw
gAY |

g F amfas @ #1 w
g T FAT ¥ ¥ § a1 fe s
T A, 3u% fawg ft g A 39
WA w7 fgq | g I = &
TR A T X A WA W
o & wnfgd f& ST #v gga
oY T A R, AR T A A
T A 1 A @ A oTEw i aga
727 3 & A fas qwdr §

e & OF agT II7 FAX G |
TH A 008 AT@ v w1 6 fage
qIHA oo AT To & HMT, THIATST
T THET TAT | TH! K A9 AT 3y N
¥o FUT To FT WET FT HIA GIiA
THEST T T g & efem ¥
safed w89 & W fre Wl ar
AT 9@ 41 oEew & 6
Y T /17 1 gEd g ¥ agt
A FT T R, I F S o g
A ad | safed ag aga WA
fr fret avg & o1 @9 & W firg
fad |

™ fafed & & 39 gerr
NTEaT 97| 9B gAE g § 5 oA &
‘aE FRETT 9T DE T | g
i W # wEA AEw T @ @ e
fazert ¥ fefoadt a7 O faa wiq
it immigw
7 #1 FT AT @ I gE W

DECEMBER 35, 1962

Laws (Amendment) 4466
Bill

wear WY g @A R | whed
Argan § 5 &1 1 797 78T w1 39
e W F & 1 fod o aZanh &
W, AN F w9 §, 7 a2 A A
aF amii & WA @ feEr ag A
TAWT AT | W ER aE ¥ FH
fFar s ar & awwan g & &9 &
o &1 fry & wTer wEg fasd

sl & AMq Ag ¥ e g fF
9 & FER ¥ faa Aedw fod
I | fod &% & qE  Faifasre
T fragfmagaagaa s
0T 2 F W= oAE

TET & W19 419 &9 ;i F JIT
@ F W s fafae 9 feq
g 7 & f& et & aw #08 wg
& 81 WU g ST fedr & arw gw v
qi = T T9GT T &r qY | TEw fafae
gt wifgd 1 w@ g gOA T
HETTOTST &7 THAT A7 @7 § Tafed
I Y I AL G @ A I
9T wad fod smiar g anfed o
A FT AAT FIA T AT FAAT § AG
gfmar W &1 wEem & 1 owt fage
zq qut & w'3 9T WL F AT
&9 W Ja+ A7 3@ &1 S F7
| gffar & s 9 s faee @
{ FUT Lo ATA WTow A7 fAeit foaen-
fea@l & I=7 TAT | THW AGE H GEAT AT
T B A1 AR & 7@ TgT WE & =
o @ 2 AR IW 97 "5 T A
aifgd, OaT a%F =@ M § | qAL
& qr W FTRN FTUT & 1 FRie &
3T FTEN w9@T WA , T & A9 AT
7T g5 a1 419 FUT 6o F &MAT
aml ¥ fAwear &, dfF G & T8
¢, o fag +ft R 7 sEer



4467

g1 1 FEer Y TEEEE F7F T
Tg A% TET F AT wEr FE 6@
T =gaeqT 1 HF FOO at qg T
dr 2 21 mEdAr g0

T WaEl & ®m9 # T fam &0
WG F7ATE |

siwo Are fagmwTT {ﬁﬁﬂ'ﬂﬂ"{()

ITegey HEEA, § it A6 7T FT AFAT
g7 TR 41, 9 W AR A7 A |
foraa ot Word ar foaa o #1982 7w
T 7R £ & @ Ay 97 fegw A7
goar & faa & v @ & 1 Afe o=
REFTT A Fy, AFAL a8 HIAE E, @
AT & A T F FEOR F WA A
§ FgAr a1gar g f& & awad At faamw
ST w0ar g9 daT F7AT AR § IFw,
feem At i | oF wEATT FTE
& “arAE, g N A 9w wrar
IAR AR FwE AN FA AT R E
T F AT TAAHE FT ATH & gl 8,
F7ET FX A< ok a1 f5 9 &FT
urd 2fawt & fad aer wraws @, @
IAET WO &, W TH 61 B @i
#F =W w0 A I w0
=ETqT FU A AER TG § | W
TFIT #T AT BT 9 A18A Y Fg 7@
T o7 gdY 9T & A A Y e
¥\ maft mgt ov ot fadas am §
FAFT 7997 faqr 97 8, AfdT aa0%
agt W7 ATRT IH AT F & I € R
FART AW AR 9T 0 qAW BT
g F Fg wEAr ¢ f& oA gwm QR
fear @ gver & =g ¥ &1 #2 "7
AT FIAl A AT AMGA FId
At 79 W ATE WY AFAT AE FIAT
arfed foma fa @ #1 fGeam o
W 35 w7 faew A & fam §
Tz ®=g 2T 1 AT TR # qTEAT
o s Aega g fF o A e

Tarxation AGRAHAYANA 14, 1884 (SAKA) Laws (Amendment) 44685

Bill

a1 F1 FTr Fa, fom A7 7 fF =2
e ¥ 72 9 fF TEE Aiw mparar
grft a1 7@, Tt o T fra smEm
@ AT ENT | T AR A AT FEHT
ar # ®2g # wraATr 427 &
AT e % & OHY qIq FEAT
A 6 TorET I a9 ¥ A afew
farz grdt & A wwsran ¢ 5 sy a8
& *7 weFs F FEE # 7 g9 97
ST q qE7 9 A7E FT A9 Fe! AHY
arfed | A8 fawam } f& w@r 4w
g AT 99 &1 sgawdqT &, g7 Tt
1 (@A F1 FAeqT 2, A7 I &,
& 7% A f& gfaar 4 #1 wse
¥ WsEl TEAEE W AT AWTH S TRT
F 9% T faar @@ A aw st
FT GFAT & | WA TIAHS F qH AL
ama ¢, 4 giwe 2, wfuwre & afea
I gfawr) 81 o 0w fafgz &, 398
UF IEA E W N W F uF wrEr
dor %3, ux qETET d77 &Y, W) ag
FaTEATT A g FTEEE faeAr gw
q21 T 7% § I8 N qPEF g1 qwdv
2 afsw Sar &% agd way e fom
TE A AL T 9T AT AR §B,
ZET & AN T § A ¥H ATEAT Y
9 F7d1 § 917 1w #1 dar w1
q wrae TEdr 0 g8 q fagam &
f& v = Avg #t 717 wF #F I )

mH 7 AE 7@ & TaEe w1
g1 wEAEE fag gw T 9w gAr
aifgd | A% § mmEar g of& erew
Ft qa mifeqt & a7 o7 faem w0F
I fF 7e7 A% TR & A
fag &1 aTeF &, 70 TR FTOH AT
EA g WT IAR Q0 AW I )
agl 97 & vF oz GAr FEh (e fE
7z fawam dz1 &, w3 dar &, W
Tz & M EwE 97 7 Nl d2g
dor 7 @1 fp mEEz & fam



4469 Tazxation
[ o aTe fammma®]
woET & | # =igm fF Taar o
A OTH FL G R, F AHA A @Y R,
it wfyFT g9 § & wr &, 3961 9
aef! & qe F¢ | a8 fagAr asdf &
FAFT qrAA FT ITA FEW F AU
HIEGT T qHGA Iq ST M |

# fot s w7 § e fom w1
¥ g A7 a2 7 4y, 99 AFL A wH
Sret oft gY ag = g wfed | & wgan
g f& fawy o ofems difer & o 3w
IFTC FY AT Far At ¢ fF qar 7g
TaHZ T FQT AT §qT AGT ST,
ag quTY ATET B0 E FT qHAT AT AGT,
TH 9FTC & WA Fg W arfed
AR & WA KT FH FA F KT A2
FA1 T1fgd afex @M & wOR w1 9
37 & wifzd

T Wl F |19 § 37 a7 #1 awda
FEAT § |

st wiwe w1 qvan (FeEr)
AT WS T S EF AT AT A I SH
T FHAT H TS A § | T ;T A
Fgr a1 fF | F %I W SFW &7
gara T Sifegd ar ag  wafafmss
fae 2ar wfed fr gm =it Mes il 39
F1 fas fewa & 19 § sy smaem
AfF= J|1 AMAT "= T 7T Fgr 99
¥Aaraw g @ 7 99 7 33 wila @t

LEREA

st wo o fawrwTT : & 7 a@r
Fgr Ffe 97 # iR g F T
A FAT 9ATT 9300

st o Alo H¥A ("gEET) : IO
T W, i faw woft g & A
s fFar & 4 95 #7 'wda w3
@4 FfFw 919 are 7g ff Fga TN
¢ fr gq § ot feefie feam o <@ @
WIEH S99 & @ § 96 T 7T @&

DECEMBER 5, 1962

Laws (Amendment)
Bill

4470

| T AT ST Y T e § agd
w=g) g # & | FfE | 29 A
CF oY &F & S W W waeqr #
@ & | GF A & fod ar ssaear
TF g LS f eI ¥ fag
T OH a9 =aear Y a7 R aw H F
W {94 {4 & qg9 § A7 918 At
I w1 | faar amw W 9w & e
ATy AT gT FT VAT g1 A AT I A1
faer | oY 1T gAww E9W 2T AT AL
I+ fod Car @ ST @A A9niea
ST AR TAFH 76 0 & S & (A7 W
®E g 7 1 @1 a1 49 §G T2
T8 &, afe 37 & fo 7 21 & w
¢, afew g @i & fag waw YEEA
grT wifed | F wRar § fF W & fad
fag ¥ mmams d@amA &1 9@ )
%9 ¥ wTq &1 Ay § ag ot §F0
Tgar § & o & oqaear ¥ fam
AT & 9@ FTA F ATIAH AW F
ﬁgmg,mw.mfgmufwgm
St 34T wifve Fama § a1 {97 1 A%
g & 4T AT @, F AT gO gY
¥ gt 481 frver @ & 1 @ & wemar
1 & & T2 TF TET AT AR A4
~ & 9 fo & w31 ¥ @ @, 99 &1 oY
faerer #Y 1€ sgaear 78 &1 g
feda wre {fear faw # g & fawfaa
oY & 7 37 q@ 9x 9 fzaw oar
HIFC F 98 Fqarn Afgd fw 30 &
S AT [T W AAE qar g Arafy
£ 71 tom & 9 s & ST
H1T 79T &, 99 F wwe 41§, WK
L g Wt qa=md & Iwi 7 "4
a% feaar & faar @ 0 A W &
FTH TR H AT G0 2 & AV 9T A
AT &% forar smem W EW v |/
HTHTC FT FEAT A1 & &9 A6 Hl
fl LRI FT A T & GAA @AV
wilghd 1



471

Shri Abdu! Ghani Goni (Jammu and
Kashir): Sir, 1 am  supporting
this piece of legislation which has been
brought forth teday in connection with
the defence arrangements of the coun-
try. When 1 study this Bill, it seems
to be a good temptation for the
richer class. The country is proud of
the hon. Finance Minister, Shri
Morarji Desai and it has given good
response to his call. But when I study
this Bill, I find that this Bill is only
a good temptation for the richer class,
because the terms mentioned here are
15 years and 6} per cent interest. I
consider 15 years is a very long time
these days.

It seems the Bill offers a good ap-
proach to the richer class of the
country, but the response from the
richer class, as is evident from the
speeches made by hon. Members in
this House is not so great as from
the middle or lower classes. The
higher classes include not cnly the
Nizam of Hyderabad, but al] Maha-
rajas, Nawabs and big industrialists
like Tatas and Birlas. They can af-
ford to invest their gold for 15 years
with the security of exemption on their
capital investments. The offer of
Rs. 62.50 per tola which is made is a
good offer for the higher class. But
practically speaking, as an ordinary
citizen of the country, I understand
that highest priority should be given
to the defence of the country. I un-
derstand it, but at the same time, to
strengthen our defences, our financial
policy should not be a commercial
policy—how much we have to pay and
how much we have to get. It seems
to me that this Bill is based on a
policy which is somewhat commercial
and not to get the maximum gold from
the country,

At the first instance, the offer of
Rs. 62.50 per tola at this stage can be
?welcomed only by those classes whose
Interests are insecure and in danger.
But for meeting the immediate need of
the country, we require the maximum
quantity of gold; we want whatever
gold is available in the country. For

Taration AGRAHAYANA 14, 1884 (SAKA) Laws (Amendment) 4472

Bill
that purpose we should offer a reason-
able rate. I would not expect that the
market rate should be offered to the
lower or middle classes, but a rea--
sonable offer should be made to the
lower and middle classes, who are
very anxioug to contribute their gold.
Their gold is not in danger, but ther
are anxious to contribute. As I said,
this piece of legislation is meant only
for the higher classes. Fortunately,
the Finance Minister is present here
now. I would request him to consi-
der the question of offering a reason-
able rate which would be acceptable
to the lower and middle classes, who
have purchased, say, 5 tolas or 10 tolas
at a price of Rs. 130 or Rs. 140 two or
three years back. The rate of Rs.
62.50 is all right for those who have
hoarded gold for centuries together;
they can afford to deposit that gold for
Rs. 62.50 per tola. But it does not
seem to be justifiable to ask a man,
who has purchased gold two or three
years back at HRs. 130 or Rs. 140 to
deposit his gold at Rs. 62,50 per tola.

With these words, I would request
the Government very kindly to consi=
der the approach of the commoner also
and enable him to contribute his gold
to the defence fund by offering a rea-
sonable rate.

’

Dr. M. S. Aney (Nagpur): Sir, this
Bill is a very important one. I do not
think there is any difference of opi-
nion in this House so far as the Bill
itself is concerned. Everybody is
agreed that a measure of this kind is
a very wise one, a prudent one and
also a necessary one. But the ques-
tion is, how Government will succeed
in getting the gold which is conceal-
ed, whether this temptation that is held
out is such that it will appeal to the
people effectively or something else
has to be done, in addition to that.
That is the main point.

L]

In the first’ place, the question is
whether the Government has any
idea as to the possible quantity of gold
that is with the people either in the
form of ornaments or bullion. In my
opinion, Government itself holds a
certain amountsof gold as a kind of se-
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curity to stabilise the currency. That
‘quantity of gold is certainly known.
There is another source, which the
Government should have known in my
opinion. When the Government am-
algamated the various States and
made agreements with the ruling
chiefs and so on, did the Govern-
ment at that time make any enquiry
as to the amount of gold which was
held in deposit by them either in pub-
lic vaults or in any other form? If
they have made those enquiries, they
might have a fair idea as to the quan-
tity of gold hoarded by these big men,
because there are various stories that
the ruling chiefs have got so much gold
and so on; various fictitious things are
being told. These are stories. But I
believe, in a secret way, Government
must have collected information even
in those times, though they might not
have thought it proper to claim some
part of the gold for the Government
of India at that time. At that time,
they might have had their own consi-
derations for not making actual use
of the information they had got at that
time. If they have got that informa-
tion, this Bill requires to be more
stringent in my opinion, so that they
may lay their hands upon those hoard-
ed quantities of gold n a more suc-
cessfu] way.

15 hrs,

1 do not want them to take any mea-
sures which cap be called oppressive.
But some other methods will have to

. be adepted 1o get that gold which is
concealed by these big men. Many
people think that much gold is scatter-
ed in this country—that may be true.
But we find so much gold is being
smuggled every year.

Then, some people made observa-
tions that in every Ind.ian marriage,
people give some gold. But I want
to say—I do not know of other States
or other provinces—that so far as
Gujarat and Maharashtra States are
concerned, there are many classes of
people who enter into marriage with-
out making appreciably uny present of
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gold at all. Thousands of marriages
take place like that. If I may make-
an estimate, out of a thousand mar-
riages performed in a particular area,
it is not more than a hundred mar-
riages where the guestion of gold pre-
sents comes in. In 900 marriages, of
low caste people, they never see gold
with their eyes at all. The idea of
giving presents is altogether different.
So, in making any estimate of gold, do
not go by the figures of marriages mul-
tiplied by a certain amount of gold and
like that. There is possibility of
that.

Sir, 1 thought that those persons.
will rise and talk about this Bill who
have got some gold with them. That
was my idea. But I have found most
of the speaking about gold deposits by
others, but none of them has said, 7
have got so much gold and tomorrow
I will put it in gold bonds". None of
them had said it. So far as I am
concerned, I went by the advice given
by my guru and also of my hon. friend
the hon. Finance Minister gitting in the
House said, that he had altogether
left the use of gold, jewels and all
that and since then | have not got
even the gold watch with me

Sir, an attempt has to be
made to carry on a vigorous
propaganda to  appeal to the

peaple that here are very good condi-
tions offered by the Government for
them to deposit whatever amount of
gold is with them in the form of gold
bonds. But there is some difficulty in
this matter also in the case of widows
or other who may have gold with them
to which they look upon as a last
source of their maintenance and go on.
If some arrangement could be made in
the intervening period during which
the gold will not be available %o them
but on the credit of thelr bonds they
can get some money to provide for
their maintenance and all that—if
some such arrangement is made—and
a vigorous propaganda 18 carried in an
honest way, by persong whose faith,
integrity and patriotlsm i3 beyond
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guestion, there might be a very gene-
rous respomse.

Sir, I may point out, when the
clarion call was made by the hon.
Prime Minister, thousands of people
have come forward and promise to
lay down their lives also. The lives
are precious, no doubt, most precious,
but anything which is less precious
than that should be first parted with.
I would appeal to the members of the
‘Government that they should first set
up their own examples.. .-

Mr. Deputy-Speaker:

Member's time is up.

The hon.

Dr, M. S. Aney: Sir, you have given
me a golden opportunity to speak on
gold. 1 conclude by appealing to the
members of the Government that if
‘they set an example and make a vig-
orous propaganda in an honest way,
‘that will evoke a better response than
anything else.

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): Mr. Deputy Speaker, Sir, I am
grateful to the hon. Members of the
House who have given their unani-
mous support to this Bill. Most of
the Members have touched only one
point and that is about the gold bonds.

Sir, from time to time the Finance
Minister has indicated very cleariy
that he is considering very seriously
how to mobilise the gold which is ly-
ing idle in the country. We cannot
provide a correct assessment because
the data and collection of information
are so scarce, and not at all sufficient
to come to any conclusion about the
total amount of gold. But this can-
not be denied that there is a very
large amount of gold lying in this
country which is to be mobilised, more
. so looking to the situation operating
today,

The Finance Minister has clearly
indicated in various meetings and vari-
ous pronouncements that he has made
that he is very seriously considering
as to how to mobilise the gold and
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how also to bring down the prices
of gold from the level at which it is
operating today—a wvery high level of
prices. But the House would bear
with me that it is impossible to give
the details before the conclusions are
arrived at and it will create a very
unhappy precedent in the country
and a very unhappy situation which
as some of the hon. Members have
pointed out, may create a sense of
panic in the people. [ would request
the Members of the House to under-
stand the seriousness of this problem
and complexities of this problem and
also to have faith in the Finance Min-
ister's word when he has said already
befere the country that he is very
seriously considering the pros and
cons of this problem so that we may
be in a position to have a better me-
bilisation of the idle gold in this
country.

Now, 1 would come to some of the
points that have been raised. Some
hon. Members wanted information as
to how much gold has been contribut-
ed in the gold bonds. I have got the
information upto 30-11-1962 and that
is, at the IMF rate, nearly Rs. 30
lakhs worth of gold has come in and
in tolas it is, 49,675 tolas. So far as
the gold mntriputed to the National
Defence Fund is concerned, I have
got the information upto 3-12-1962
and that is 22,118 tolas of gold has
come into the possession of the Gov-
ernment. But hon. Members should
not be guided about the success of
this bond movement only by these
figures, As the hon. Members are
aware, the gold prices went down °
very rapidly at the time of the an-
nouncement of these gold bonds and
probably due to the feeling in the
country that the Finance Minister is
considering ways and means in order
to bring down the prices of gold. Now,
I think—it is my presumption—that
many people who would have contri-
buted to these gold bonds because of
the attractive terms which the gold
bond offers have been just marking
time to see how the market operates.
That may be one of the reasons why
a large-scale s....
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Shri Kashi Ram Gupta: These days
the market is going up.

Shrimati Tarkeshwari Sinha: It is
stil] far below.

Shri Bade: Sir, my question is,
why the Minister does not stop the
sale and purchase of gold in the mar-
ket. That will, of course, prove very
drastic.

The Minister of Finance (Shri
Morarji Desai): May I intervene, Sir?
Hon. Members do not expect Govern-
ment to disclose its policy before it is
done.

Shri Ranga: We are certainly not
in favour of any policeman going into
every house and searching gold in all
our boxes and on all our women.

Shri Kashi Ram Gupta: Within the
last four or five days, it has gone up
by Rs. 20|- per tola, -

Shrimati Tarkeshwari Sinha: We
have been watching. It has not been
Rs. 15- or Rs. 20j- per tola within
these four or five days. The gold
prices have been going down and a
little up. And they shave been behav-
ing in a funny way all these years.
But today the gold price is much be-
low what it was when the bonds were
announced or nearly at that time.
That may be one of the reasons. Se-
condly, I think, with more publicity
about the advantages of this scheme
the response to this attractive propos-
al will increase very much, because if
we closely examine these proposals we
find that the terms being offered in
these bonds are very attractive to
the individual investor (Interruption).
‘Therefore, I think the House will have
enough patience to see for them-
selves how this respanse increases,
and I am sure it will increase.

An hon, Member asked about the
question of interest, when the interest
fs likely to be paid. It is very clear
in the notification itself. All bonds
wrill carry 6% per cefit interest per
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annum payable half-yearly on the 12th
of May and November each year ex-
cept that the first half-yearly interest
payment will be restricted to the
period from the date of tender from
11th May, 1963. It is wvery clear in
the notification itself, and the interest
will be paid. Therefore, the argu-
ment that was raised, that it may
affect some widows and poor men
who have only this wealth in their
possession, a few tolas of gold in their
possession, is not valid. They would
not be affected at all. But, certainly,
the capital amount cannot be return-
ed back, because then the whole sanc-
tity of this scheme will go.

There is another point which the
hon. Member, Shri Prabhat Xar
pointed out. He said that we have
provided a huge concession. But the
hon. Member would also understand
that we are issuing the bonds at near-
ly less than half the market price
operating in that period. Our basic
purpose is to mobilise the huge
amount of gold, and unless and until
we provide such an attractive rate of
interest, we cannot think of mobilis-
ing all the gold. The gold would not
have come out if we had not provid-
ed this. This would have been only
paper work and no material result
would have accrued. Thercfore, I
think this attractive rate of interest
should not be grudged. This is a
welcome thing. The House has wel-
comed it, and I would request those
hon. Members who oppose it also to
welcome it, because unless and untill
we provide some incentive to the
investors we will not be able to
achieve any result.

Shri Prabhat Kar: I support it.

Shrimatt Tarkeshwari Sinha: That
is good. Again, I may assure the hon.
Member that the interest which will
be acecruing on this bond is not tax
free, Suppose the investment is made
by a person belonging to a group with
a high tax paying ratio, the interest
he gets on this bond will be charged
on the same ratio as"he would be
paying on his other income. So, this
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impression should not be created that
it is in any way going to help that
class of people who are called the
richer class,

Then, yesterday, an hon. lady
Member raised a point about reduc-
tion of tax collection and said that our
expense ratio has increased. She was
not, unfortunately, in the House when
I replied to that point. I said that
our tax collection has also increased.
Qur revenue has increased and our
proportionate  expenditure is very
very low. It is a matter to be really
proud of. I would like to give her
the figures showing the increase in
the collection of taxes. In 1959-80
it was Rs. 254°71 crores, in 1960-81
it was Rs. 277'55 crores and in 1961-62
it is Rs. 321'34 crores. That is why [
requested her to have a consolidated
picture of the whole revenue position
rather than to take an isolated position
and then come to a conclusion,

Sir, with these words, I again ex-
press my gratitude to the House for
supporting the Bill.

off STEft T W - FAT HGETE Y
T AT FT AT 2 R 3w ow w
fomm aitem @r @R ?

sfwdl aeewd fe ¢ 9w ww
at mET T4 oo awAT 0

. Mr, Deputy-Speaker: The question
s:

“That the Bill further to amend
the Income-tax Act, 1961 and the
Wealth-tax Act, 1957, be taken into
consideration.”

The motion was adopted.

‘Hr. Deputy-Speaker: The House
will now take up the Bill clause-by
clause. There are no amendments to
any of the clauses. The question is:

“That clauses 2 to 5 stand part
of the Bill.”
The motion was adopted.

Clauses 2 to 5 were added to the
Bill.

(Amendment) Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shrimati Tarkeshwari Sigha: Sir, 1
beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is:
“That the Bill be passed.”

The motion was adopted,

1516 hrs.
WORKING JOURNALISTS (AMEND-
MENT) BILL, 1962

Mr. Deputy-Speaker: The House-
will now take up the Working Journa-
lists (Amendment) Bill, 1962.

Shri S. M. Banerjee (Kanpur): How
much time has been allotted for this
Bill?

Mr. Deputy-Speaker: 5 hours.

The Deputy Minister of Labour and
Employment and for Planning (Shri
C, R, Pattabhi Raman): Sir, on be-
half of. Shri Nanda, I beg to move:

“That the Bill further to amend
the Working Journalists (Condi-
tions of Service) and Miscellane-
ous Provisions Act, 1955 and the
Working Journaligts (Fixation of
Rates of Wages) Act, 1958, be
taken into consideration.”

Sir, we have had the benefit of con-
sultation with representatives of the
employers in the newspaper industry
and the working journalists on most
of the provisions in the Bill and it
was possible to achieve understanding
on some of the issues involved. The
Statement of Objects and Reasons and
the notes on clauses attached to the
Bill give a brief background to the
proposals. One of the most important
provisions relates to the payment of
gratuity on voluntary resignation and
on grounds of cqnscience. On thise
issue it was not possible to secure
agreement with the employers. Tt will
be recalled that the Supreme Court
in their judgment in the case of Ex-
press Newspapers versus Union of
India delivered in March, 1958 struck
down section 6(1)(a)(iii) of the
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Working Journalists (Conditions of
Service) and Miscellaneous Provisions
Act, 1955 on the ground that it violat-
ed the fundamental rights under
the Constitution. They observed
‘that as gratuity was a reward
for good, efficient and faithful
service rendered for a considerable
period, there was no justification for
awarding the same when an employee
voluntarily resigned and brought
.about a termination of service except
in exceptional circumstances. The two
exceptional circumstances indicated
by} the Supreme Court were, firstly,
‘the operation of what was termed as
‘the ‘conscience clause’ and, secondly,
where the employee had been in con-
tinuous service of the employer for a
:sufficiently long period.

So far as the grounds of conscience
‘are concerned, the Supreme Court re-
ferred to the practice prevalent in cer-
‘tain countries. The ground of con-
science is peculiar to the profession of
journalism. There is a possibility
that on genuine grounds of difference
of opinion on wvital matters, a certain
amount of embarrassment may be
caused by the continuance of a work=
ing journalist under an employer. A
provision for resignation in such cir-
cumstances without loss of gratuity
earned by the journalists would ap-
pear to be justified and would provide
a certain amount of sense of security
in service. Gratuity under the origi-
nal provisions of the Act became pay-
able only after three years of service.
It has, therefore, been provided that
if after rendering the first three
years of service, a working journalist
voluntarily resigned on grounds of
conscience, he should be eligible for
the normal gratuity admissible under

« the Act. As there Js a possibility of
a claim for gratuity on resignation on
grounds of conscience being contested
"by the management it is proposed to
treat it ag an industrial dispute and
‘to afford the normal facilities avail-
able for resolving such disputes. The
«claims of a working journalist will,
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therefore, have to be taken up as a
dispute with the Industrial Relations
Machinery after mutual negotiations
have failed, and if the Conciliation
Officer is unable to bring about a set-
tlement, the appropriate Government
would consider the merits of the case
and refer it for adjudication. It is
felt that this would afford sufficient
protection to the employers against fri-
volous claims being raised

So far as resignation after a long
period af service is concerned, the
position iy that the Supreme Court
themselves have in another judgment
upheld gratuity schemes award by
industria! tribunals providing for
gratuity on veoluntary resignation after
ten years of gervice. Here. witk your
leave 1 will jusi refer to three sen-
tences trom 3z Judgment wnich reters
to the Expresy Newsbapers case—I am
referring to 1961—1 LL J—page 513
Mr., Justice Gajendragadkar was
speaking for the court. The head note
is as follows"

“Relying on the observations
on the declsion of the Supreme
Court in Express Newspapers case
(1961-1 L.L.J. 339) it wag con-
tended thut wo gratuity should be
admissibie under any gratuity
scheme unnil and unless fifteen
years' service has been put in by
the emplovee. Negativing the
said contention, held that the said
judgment never intended to lay
down a rule of universal applica-
tion In regard to all gratuity
schemes Hence it could not be
made tha basis of an attack against

a2 gratuity scheme where instead of
fifteen years' service ten  years'
minimure service 13 prescribed to
enablg an employes to claim gra-
tuity at the rate determined if he
resigns affer years' service.”

So, the Supreme Courtt themselves
have later on, subsequently, pointed
out that it could not be a rigid rule
for all time to come. This period
appears to be fair and reasonable and
has been accepted as a basis for the
proposal in this Bill.
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Another clause on which there was
a difference of opinion among the
employers and working journalists
relates to a provision which stipulates
that where a person committing an
offence is a company or other body
corporate or an association of per-
sons, ete. every director, manager,
secretary, agent or other officer con-
cerned with the management shall
unless he proves that the offence was
committed without his knowledge or
consent be deemed to be guilty of
such an offence. This provision is
based on a similar provision already
existing in section 32 of the Industrial
Disputes Act and is on the general
pattern relating to offences by com-
panies which find a place in many
other Acts,

It is also proposed to provide for
the constitution ‘of wage boards from
time to time for the purpose gof a re-
view of the wage structure of the
working journalists. Most of these
provisions are really in consonance
with the recommendations contained
in the report of the Press Commission
which is really a classic document.
Here a review of the wage structure
1s visualized. In this connection, the
pattern of the wage boards being ap-
pointed in different industries on non-
statutory basis has been kept in view,
and the Bill provides for a wage board
for working journalists consisting of
two persons each, representing the
employers and the working journal-
ists and three independent persons,
one of whom is to be appointed as
a chairman. The addition of two
more independent persons than were
provided for in the 1955 Act is in-
tended to take care of the interests of
the community at large and also
balance the sectional interests repre-
gented by the employers and workers'
representative in the wage board.

Shri §. M. Banerjee: Was the addi-
tion of two independent persons
agreed to by all?

Mr. Deputy-Speaker: Order, order.
He can ask for clarification when he
makes his speech.

2355 (Ai)LS—4.

Bilj

Shri C. R, Pattabhi Raman: I can
straightway answer that point, We
have found from experience that this
is working very well in so many other
cases. This ratio of 2:2 and 3 inde-
pendents is working very well. They
are able to bring conflicting interests
together. So, we are adopting a pat-
tern that is in existence in very many
other industries.

Then, no provision had been made
in the original Act for the appoint-
ment of inspection staff for looking
after the implementation of the pro-
visions of the Working Journalists
Act. This 15 also one of the recom-
mendations of the Press Comimission
amonyg many others. This lacuna is
being remedied so that the State
Governments can appoint inspectors
and also require the newspaper estab-
lishments to maintlain registers, mus-
ter rolls and other records etc,

Before I resume my seat, I would
also like to refer to the provision in
the Bill which relates to the exclu-
sion of Government servants from the
operation of the Working Journalists
Act. The reason is that there are
certain periodicals published by the
Central and State Governments which
may bring them within the definition
of a “newspaper” for the purpose of
this Act. Persons employed in con-
nection with the preparation of these
periodicals are Government servants
enjoying the benefits of all Govern-
ment service rules. The Government
rules and regulations generally offer
better terms and conditions to these
officers than admissible under the
Act. There is also administrative in-
convenience involved if during the
course of their service they are trans-
ferred to other Government posts in
which they may not be doing journal-
istic work, Tt js, therefore, proposed
to exclude them from the purview of
the Working Journalists Act. The
Service Associations concerned had
been consulted and they had agreed.

With these remarks, Sir, I move the
Bill. :
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Mr, Deputy-Speaker: Motion mov-
ed:

“That the Bill further to amend
the Working Journalists (Condi-
tions of Service) and Miscellane-
ous Provisions Act, 1955 and the
Working Journalists® (Fixation of
Rates of Wages) Act, 1958, be
taken into consideration.”

Shri Bade (Khargone): Sir, I rise
on & point of order. Article 14 of the
Constitution states:

“The State shall not deny to any
person equality before the law or
the equal protection of the laws
within the territory of India.”

Now the hon. Minister seeks to make
a distinction between those journal-
ists who are working under the Gov-
ernment and those journalists who
are working in the private sector by
caluse 8 sub-clause 19(b) of the Bill
Those journalists who are working
under the Government are excluded
from the scope of this Bill by the
said clause and it is applicable only
to those journalists who are working
in the private scctor. So, a distinction
is being made between two groups of
workers whereas no such distinction
or discrimination tan be made under
article 14 of thce Constitution. Here I
will read the relevant portion of the
Nagpur High Court judgment on the
same point:

“Where a law grants protection
to a class which needs it, it has
the effect of placing that class it
not on a par with the rest of the
community, at least as nearly as
Is practicable; it would therefore,
be correct to say that the whole
object of classification is to mini-
mise and not to accentuate in-
equality” (1951 Nagpur 646).

-

In the same way, in 1959 SCR p. 184
the Supreme Court has laid down:

“the only thing which is prohi-
bited under the article is that
persons belonging, to a particular
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group or class should not be treat-
ed differently as amongst them-
selves.”

Here, hough a group of people are
working under the same conditions,
they are treated differently under
clause 19(b) of the Bill, which says
that the provisions of the Bill are not
applicable to those who are working
under the Government. Only those
who arc working in the private sector
will come under the scope of this Bill.
So, this Bill is against the provisions
of article 14 of the Constilution.
Therefore, I am of the opinion that
it cannot be proceeded with,

Mr. Deputy-Speaker: That may be a
ground for throwing out the Bill, but
there is no point of order in it. He
may move his amendment or take
objection to the relevant clauses. It is
not a point of order. I hold that it is
not a point of order.

Shri Bade: My submission is......

Mr. Deputy-Speaker: It may be a
ground to throw out the Bill He
can move an amendment,

Shri Bade: When the motion for
consideration of the Bil] is moved I
can raise a point of order,

Mr. Deputy-Speaker: [ hold that it _
is not a point of order.

Shri Bade: At least the House may
be satisfied by your ruling,

Mr. Deputy-Speaker: We do not
decide the ultra vires or the intra
vires aspect of the Bill. It is a
matter to be decided by the court.
If the hon. Member has any objection
to the clause, he may move amend-
ments to it; or, he may oppose the
Bill in toto, Shri Hiren Mukerjee,

Shri H. N. Mukerjee (Calcutta
Central): Mr. Deputy-Speaker,  Sir,
my hon, friend, the Deputy Minister
of Labour and Employment has just
now moved for adoption by the House
of the Working Journalists (A'mend-
ment) Bill and while there are some
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good features about this Bill, I am
afiaid, it could very well have bgen
a very much more . . .

Mr. Depuly-Speaker: Before he
proceeds further, may 1 say that five
hours is the time allotted for the en-
tire discussion of the Bill. So, we
may have 3 hours for generai dis-
cussion and 2 hours for the clause-
by-clause consideration.

Shri Surendranath Dwivedy: We
may have four hours for the general
discussion.

Mr. Deputy-Speaker: Then, we
have to finish all the clauses and
amendments within one hour, If the
House co-operates. | have no objec-
sion.

S8ome HOn, M.mbers: Yes.

8hri H. N. Mukerjee: Ag I was say-
ing, while there are some good fea-
tures about this Bill, I do wisn
Government had come forward with
a better and more comprehensive
piece of Iegi;lati{m. I say this be-
cause we have noticed for some time
a kind of hesitancy on the part of
Government regarding taking action
in matters which refer to the condi-
tions of work and the legitimate
demands ©of the working journalists
of this country. I know that it is
quite the vogue now-a-days to say
that journalism was at one time a
mission and that today it is only &
profession. But, I am sure, when the
objective conditions of today are re-
membered, there should not be any
kind of a qualitative reflection upon
the conduct of the journalists of the
present day in comparison with the
great Journalists of the past. As a
matter of fact, when we find the diffi-
culties in the way of ithe working
journalists from day to day, when we
find how big money controls the press,
it is almost a surprise that sp much
good work can be done by the work-
ing journalists in spite of the diffi-
culties almast inherent in the situa-
tion,

Bill

I noticed, for instance, that the
Press Commission, whose Report was
described by my hon. friend as a
classic, suggested in 1954 the forma-
tion of a Press Counecil and ag early
as 1955 a Bill on the Press Council
had been passed by the Rajya Sabha,
but up to now the Press Council re-
maing somewhere in the region where
objective concrete things do not take
place. This delay of six years and
more has taken place for Govern-
ment to find out that the Act was not
being properly implemented.

One gond thing which the Govern-
ment has done through this Bill is
to provide for inspectors to find out
whether the directives of the Bill are
being implemented, As a matter of
fact, 1 find that this matter has been
brought to the notice of Government
so many tiymes, that is, the absence
of inspector®. 1 discovered, for in-
stance, that in the Maharashtra
Legislative Assembly on the 18th
July. 1962, the Deputy Labour Minis-
ter was expressing hic distress at the
absence of any provitinon in the law
which would cnable Government to
appoint inspectors. It is a good thing
now that inspectors are going to be
appointed. But it is rather strange
thzt it has taken more than six years
for Government to discover the posi-
tion in the newspaper industry where
so '‘many hurdles are put up so that
the real conditions appertaining to
the working journalists may not be
properly discovered.

This brings me also to a recollec-
tion of the hesitant attitude of Gov-
ernment in regard to big business
which is operating the newspaper
industry sp blatantly today. Every-
body knows that a handfu] of big
business houses own a large number
of newspapers in different parts of
the country and through their hold
on the advertisement pool they die-
tate terms to other newspapers. We
know also how the proprietors of the
newspapers are very well organised.
This morning, for instance, I got by
post some instrultions sent to me by
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the Indian ang Eastern Newspaper
Society’s journal so that 1 would find
out that the journalists case was not
as good as we might think it 1o be.
They are a very well organised lot

In recent times there has appeared
this whole tribe of managing editors—
editors who perhaps cannot write a
leading article to save their lives.
But they are in the picture very
much on the map and they appear in
all kinds of committees and councils,
They seem to dictate the position so
far as Government is concerned.

It was quite a pleasant surprise for
me to find that the hon. Law Minis-
ter went to Calcutta to address the
last mceting of the Federation of
Working Journalists. There he spoke
about the dangers of monopoly as far
as the newspaper industry is concern-
ed. But I found that in the House
oiily the other day in answer to a
question, Starred Question No. 149
answered on the 12th November, 1962
the hon. Minister of Information and
Broadcasting said:

“Government feel that concen-
tration of ownetship and mono-
polistic tendencieg in newspaper
industry do not exist to such an
extent as to call for any im-
mediate action.”

I do not quite understand this atti-
tude of hesitancy in regard to pre-
blems of the working journalists and
in regard to problems of the press in
general.

This is not quite the occasion to
go into details over the monopolistic
hature of the newspaper industry as
it is organised at the present day.
We know what is what and in view
of that, I think, we owe a payment
of some tribute to the work of those
journalists who, in spite of the diffi-
culties of a system where big money
is such g wvery impbrtanl factor, are
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treing to do their task keeping in
mind the interests of the country.

As 1 said earlier, there are some
provisions in this Bill which ar8
good, but it is not understood
why Government could not proceed
more strongly. It did hold certain
tripartite conferences and met repre-
sentatives of the industry and of the
working journalists last year as well
as this year. The working journalists,
through their own journal, have regis-
tered their protest that many provi-
sions of the Bill are at variance with
the dccisions which were adopled at
the tripartile meeting. For instance, it
is pointed out that the representatives
of the Federation of the Working
Journalists had, during the tripuartite
conferences, urged that the provision
regarding the payment of gratuity on
resignatiord should be given retros-
pective effect from the 18th March,
1958. It is also stated in the journal
of the working journalists that the
then Deputy Labour Minister, Shri
Abid Ali, had assured the Fedenation
that retrospective operation would
be given to the new gratuity clause
at least with effect from the 1st July,
1961.

1 note that hon. Members belong-
ing to all parties in this House, not
only the Opposition but hon. Mem-
bers of the Congress Party also, have
given notices of amendments whose
object is that gratuities might be
payable at least with effect from the
1st July, 1961, Here is a definite
statement by the Working Journalists’
Federation publisheq in their journal
that during the tripartite discus-
sions there was an understanding that
the Deputy Labour Minister of those
days had given an assurance. ‘That
assurance is not being followed up,
Government, I hope, would say some-
thing in regard to this because there
are so many amendments asking for
this gratuity claugse being applicable
with retrospective effect at least from
the 1st July, 1961.
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We are told also by the working
journalists, again through their
journal, that Government had assur-
ed the tripartite meeting that those
lacunae and anomalies which had
been discovered in the Act and which
had specially been pointed out by
the Supreme Court would be recti-
fied and that the principa] objective
of the amending legislation would be
to rectify those lacunae which had
been pointed out by the Supreme
Court. But, in this Bil] as presently
formulated, there are some rather ma-
teria] and not very happy alterations.
For instance, the composition of the
Wage Board, as envisaged in the
parent legislation, has, now been
sought to be changed. My hon. friend
the MMinister tried to justify it. He
said that now the composition of the
Way» Board js being increased and
ther + would be ihree independent per-
sons instcad of a judge or somebody
in 1iat position who is independent
eno-gh. Now, the idea originally was
in he Act that there would be re-
pezieniiiives ¢f the zwners, represen-
tatives of the workers and there
would be an impartial Chairman who
would be a 'iigh court judge or had
served in that capacity in the past.
Now, there ig an addition of two more
independent members and the idea is
put forward by my hon. friend the
Deputy Minister that thereby inde-
pendent opinion can be canvassed
more effectively, I am not so sure-
about it, because, the importation of
independent members might, in this
kind of cases, lead to results which
are not really desirable. The news-
pPaper industry has very special pro-
blems. Those who are asked to work
as journalists from day to day have a
variety of jobs to do. From those who
have to write leading editorials down
to those who have to do reporting,
they have a lot of work to do of
varied sorts. A rather specialist
knowledge is required in order to be
able to assess and evaluate the kind
of work which iz being done by the
working journalists of different cate-
Rories. “I'he ocategories can be ex-
vanned surely, because, even those
who work on periodicals are also wor-

Bilg

king journalists. I saw a letter writ=
ten in answer to a query by a Mem-
ber of this House Shri K. K. Warior,
from an Under Secretary of the
Ministry of Labour and Employment
which clarifies that even thise who
work on periodicals are working
journalists and their case ought to be
considered by whichever wage board
is going to be formed. As for as mo-
fussil correspondents of newspdpers
are concerned, they are also, accor-
ding tp the recent judgment of the
Andhra High Court, entitled to all the
right and privileges of working
journalists, They are all a varied lot
of people, They make different kinds
of contributions to the total product
which is the journal concerned. It is
necessary Lo have specialist know-
ledge in regard to mewspaper office,
newspaper industry, production of
newspaper. To bring in too many of
these outsiders who would represent,
God knows what interest, would
merely be to confuse the whole pro-
ceedings. If there are representa-
tives of the owners and representa-
tives of the workers facing each other
across the table, and if therc is a
third person who is independent and
who is a man of great eminence,
then, surely, that matter can proceed
a great dea] morg expeditiously.

There might also be specialised
ways of examining the conditions of
working journalists, Somebody who
is a correspondent posted in a parti-
cular area may have work which need
not always be very obviously visible
from time to time. He may not have
much to do. But, on certain occasions,
he would have had a great deal to
do. The evaluation of the work of
people who are posted in that kind
of assignment requires some sort of
familiarity with the industry. That is
why it is necessary. When you have
got representatives of the owners and
the representatifes of the workers
sitting side by side propounding their
particular propositions, when you
have also an independent Chairman
of judicial status to referee the entire
proceedings, that is a good enough
matter. Actually, the Supreme Court



4493 Working

[Shri H. N, Mukerjee]

never made the slightest prejudicial
reflection in regard to the composi-
tion of the wage board as it was
envisaged in the earlier Act. There-
fore, 1 see no reason for this change
now being sought to be mcorporaf.ed.
1 am fortified in my conviction,
because, the working joumalis!.s
themselves point out that this is
something which would rot be right
because of the conditions which pre-

vail in the industry.

In regard to certain other maticrs
also, changes, perhaps, shc_;uld be
jncorporated. In regard, for _msr.ance,
to the provision about gratuity pay-
ment to working journalists re_s;gnmg
on grounds of conscience; I think the
clause should be re-drafted and t!}e
limitation of 10 years service should
not be there. The Government has
agreed, and it is a good‘ thing, to put-
ting in this conscience clausle.
Instances happen, unfortunately, in
rather large numbers these days,
when questions of conscience do crop
up as between owners of newspaPers
and their employees. These questions
of conscience are felt more acutely
and intensely by the better type of
journalists. It might very wel]l be
that journalists are goaded by pnr:‘ks
of conscience to leave service _whach
they only recently joined. If, in lhg
newspaper industry, the situation is
guch that an eminent editor might
walk into his room one day to find a
letter of discharge on his table with-
out rhyme or reason, if this sort of
thing does happen—and it does hap-
pen with impunity in this couniryj-
if this is the way in which the big
money interests of nmewspaper indus-
try behave, then, surely, questions of
gonscience occasionally appear to be
very acute and very intense. It might
very well be that, in spite of not
having put in as much as 10 years
sarvice, these prickings of conscience
might produce results which would
mean the severence of connection of
the journalist with the newspaper.
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Thercfore, this time limit should go.
If you once concede that because of
conseientious reasons a man hag gome
out of the picture and yet he is
entitled to certain gratuity, then,
surely, this kind of limitation im
regard to time should not be there.

In regard to the wage board, 1 have
already said that the changes being
sought to be incorporated in this Bill
are not satisfactory. But, I was
expecting  that, when the Minister
spoke, he would give us some idea as
to when, if at all, the wage board is
coming intn  the picture. In this
House, over and over again, questions
have been asked and Shri Nanda
himself, in the last session, told this
House that a wage board is going to
be set up. In this letter also to which
1 have referred a littlé while earlier—
a letter to Shri K. K. Warior which
is dated 1st December, 1962, from an
Under Secretary in the Ministry of
Labour and Employment—there is tha
statement that the Government are
considering proposals for the appoint-
ment of a second wage board for
working journalists. [ discover that
the Indian and Eastern Newspaper
Society is asking us to beware of this
movement and 1 have been advised
by means of this postal memorandum
that the cut in newsprint quota and
pegging of circulations have effec-
tively limited revenue while produe-
tion costs have mounted and this is
why, at the present moment, a wage
board should not he set up. I do not
know if the Government is going to
abide by the instructions given to
them from time to time by the barona
of the newspaper industry. Is it right,
{s it proper that you should do so?
Actually, what is the position? The
working journalists have been asking
for this wage board over and over
again. The Government have heen
saying, yes, we are going to give you
a wage board. On the 1st of Decem-
ber, a letter cames from the Ministry
to 2 Member of Parliament, yes, Gov-
ernment are examining the idea of
setting up a board. The ILENS.
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people are carrying on propaganda
against it. What is the position? We
had in this House the report of the
Registrar of Newspapers. It says that
groups and muitiple units control 30.1
per cent of the total circulation. What
is called the jute press monopoly con-
trolled by the famous trinity Goenka,
Jain and Birla, conduct their imperial
activities in their own way and their
revenue is increasing: advertisement
revenue as well as sales revenue, and
so on and so forth. These things are
being pointed out with factual mate-
rial to which I have not the time,
nor is this the occasion, to make a
detailed reference. Reference is being
made to these facts in regard to the
newspaper industry flourishing today
and a wage board being more than
overdue, When the Minister intro-
duced this Bill, he could have sugar-
coated the pill, The pill is not too
bitter. Anyhow, he could have made
the pill rather sweet by at least
announcing that a wage board is going
to be there very soon. But, I do
hope that perhaps he is waiting for
the time when this Bill is passed.
Possibly he wants three independent
members to be there before he com-
mits himself. In any case, I do hope
that the Government proceeds with
great expedition and that the Govern-
ment realises its responsibility in the
matter. I do not think much is neces-
sary to be sald. There is a feeling
with unanimity in the House, as far
as notices of amendments are anv
indication, that there are certain very
serious lacunae in the Bill which
should be rectified. And I do hope
that remembering the role of the
working journalists in this country,
and remembering the rather hesitant
attitude of Government in regard to
satistying their legitimate demands,
at long last Government will come
forward and proceed more expedi-
tionsly to rectify the position and to
remove their grievances.

Shri D. C. Sharma (Gurdaspur): 1
feel that there is hardly anybody in
this House who does not have his
sympathy for the working journalista.

Bill

A working journalist is only a worker,
in some cases with the capital letter
‘W’ and in some cases with the small
letter ‘w’. He runs all the hazards
which a worker runs in a factory. He
is a prey to all those occupational
diseases to which we were making a
reference the other day. But lel me
be more explicit on this point that
no worker in this wide world of
ours—I do not speak only abous
India—suffers more risks and more
hazards than a working journalist.

The lot of the working journalisé
is a very unenviable lot all over the
world. But it is much more unenvi-
able in this country of mine. It is
because we are living in a transitional
period.

Shri H. N, Mukerjee referred to the
time when jourmalism was a mission.
1 think that even now some of the
working journalists look upon journa-
lism as a mission, but, I believe that
being human they cannont do without
bread also; it has been said that man
does not live by bread alone, but
being human, he cannot live without
it. Most of these working journalists
of whom we know so much look upon
their nrofession as something sacred,
as something whiclt involves dedicated
service of the highest kind. But
living in the 20th century, they have
to keep the pot boiling, or they have
to satisfy thcir hunger or they have
to make both ends meet. That is the
problem. But as I said in the begin-
ning, they run many risks and
hazards. A worker in a factory runs
the hazard of losing a limb; some-
times, there are fatal accidents also,
and sometimes, there are non-fatal
accidents. A worker in a factory may
suffer from some kind of occupational
disease, and he may be running a
great risk. But a working journalist
does not run onl the risk of physical
injury; he does not run only the risk
of occupational disease, but he has
also to face something which all of
us have, and sometimes pricks us,
teases us, nags, harasses or haunts us,
and that is congdencl. Ot all the
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hazards that mankind runs, the
hazards of conscience are the most
appalling, and I think that the work-
ing journalists have sometimes to
forgo their very secure jobs because
of the pangs of conscience. They can-
not write to order. They cannot work
in accordance with the dictation of
some persons. They cannot do their
jobs in a manner which goes against
their very grain. Sometimes, they
place their sense of duty above their
desire for livelihood or desire for a
profession, or desire for a career.

Thercfore, as 1 said in the begin-
ning, the working journalist is a
person who has to be looked at in
some ways like a worker and in other
ways as some person who is more
than a worker or less than a worker.

I think that our Government have
been doing well by the working
journalists. But I must admit that
they have not done so well as they
should have done. When I say that
they have been doing well, I mean to
say that they are sensitive to their
demands. They have been conscious
of their needs. They have been aware
of the problem and they have been
conscious of that. ,But Government—
not to speak of our Government, but
all Governments—move slowly and
tardily. Governments do not try to
redress grievances and remedy the
defects as soon as they can.

Shri Surendranath Dwivedy: That
is why my hon. friend says that they
have done so well.

Shri D. C. Sharma: I have said that
they have done well but not so well.
I hope my hon. friend understands
this little English.

!6.57 hrs.

[MR. SPEAKER in the Chair]

I was gubmitting very respectfullv
that Government have been aware
but not so acutely aware, and, there-
fore, the press council has mot been
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formed. Where is the Press Council
Bill which was passed by Rajya
Sabha? I think that the distance bet-
ween the Lok Sabha and Rajya Sabha
is not very great. I think that the
distance is only a furlong or so. But
where is that Bill hanging? 1 think
it is hanging somewhere in the middle
of the sky, and we have not yet been
able to find it. I think that we shall
have to get some kind of telescope
or misroscope to know the where-
abouts of that Bill.

The Deputy Minister was very right
when he said that the report of the
Press Commission was a classic of its
kind. But I am reminded of Chester=
ton who said that a classic is a book
which everyone admires but nohody
reads. I can say the same thing about
the Press Commission’s report also; it
is a classic; everybody admires it, but
nobody implements its recommenda-
tions. That is what has happened to
this report. -

Shri Surendranath Dwivedy: There
also, Government have done well?

Shri D. C. Sharma: My hon. friend
will have his chance to speak. So, he
need not bother about it.

1 was saying that Government had
been slow in acting upon the recom-
mendations of the Press Commission
Report but I am glad that they have
come forward with this Bill, and they
have made some provision for gra-
tuity. Ewvery worker is entitled to
gratuity, and there is no reason why
these gentlemen workers, as they are
called, should not be entitled to
gratuity.

But I feel that the conditions for
getting this gratuity have been made
so stringent that I do not know how
many of these working journalists will
ever be able to qualify themselves for
getting this gratuity. I say this in
view of the fact that most of these
working journalists are employed by
those persons who have monopolist
tendencies, so far as the running of
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newspapers is concerned. There are
newspaper chains, and there are
newspaper cartels, and these persons
are not going to be very much con-
cerned about the quantum of gratuity
when it comes to a certain number of
years. Therefore, I would say that
the period for qualifying for gratuity
in the case of a working journalist
should be wvery much lessened. I
think otherwise very few of them will
get any gratuity. The moment any-
body is able to qualify himself for it,
he will be given a quit notice. He
will be asked to g> with a notice and
hz will not be allowed to stay in that
position. Therefore, I would like to
say to the hon. Deputy Minister that
the period should be shortened as
much as possible. I do not want to
lay down the law that the period
should be so much. I say that the
duration should be shortened hecause
1 know that in these days when we
are passing through wvery critical
times, it may not be possible for any
journalist to qualify for gratuity after
having put in that number of years
in service.

I now come to conscience clause,
Sir. I am glad that conscience clause
has been put in by Government. I
know some journalists who resigned
very lucrative jobs and wery secure
jobs because they felt themselves to
be incapable of doing things which
were not in accordance with what
they call, their dharma. Every one
of us has his dharma. The journalist
also has his dharma. The dharma of
the journalist is tried almost every
day of his life whereas our dharma
is on trial only sometimes. So, some-
times, the journalists who do not want
to violate the canons of their profes-
sion, the canons of what I may call
dharma, want to quit office. Now,
Sir, if yvou have that period for them,
I think, they will be nowhere. Con-
science is not subject to the limita-
tions of time. Conscience knows no
barriers of time; conscience can prick
up, and can sting us any time. There-
fore, ‘'so far as conscience is concern-
ed, you cannot have any time limit.
For the sake of conscience it is neces-

Bill

3ary that you should waive the con=-
dition of this time limit because a
man's conscicnce may prick him any
time he likes. Therefore, I think,
this conscience clause requires re-
drafting and it should be made less
injurious. Otherwise, I think, this
conscience clause will lose all its
point and Government will have taken
away with the left hand what is given
with the right hand. I think this
aspect has got to be looked into and
made as acceptable to all of us as
possible.

These Wage Boards are going to be
administered by the States and all the
States are not as gusceptible to the
demands of journalists as others are.
All the States are nol very keen on
satisfying the demands of journalists.
1 have seen and I know of some States
where the journalist has to suffer a
great deal because the people of that
State do not understand the value of
journalism, and they are not able to
understand the dignity of being a
journalist. But, whatever it is, Sir,
I would say that this Wage Board
should be a body which can function
smoothly and effectively and swiftly.
I would expect quick action from
these Wage Boards. I would not like
these Wage Boardsa.to be like Jugger-
naut which moves slowly and slowly
and slowly. I do not want that these
Wage Boards should decide the issues
when they have become dead or
should decide problems when those
problems have ceased to exist. I do
not want them to do that. I think
we have seen how these Wage Boards
have been working during the last so
many years. The Labour Ministry
has been doing its best, but the State
Governments have not felt as much
urgency of the problem as they should.
Therefore, I think that the Wage
Board should be a small body and it
should have the representatives of”
employers and the representatives of
the working journalists and also some
independent persons. One should be
independent like a high court judge.
I do not think you sghould make this
body as cumbersome in its working
as it is now. .
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I welcome the appointment of
inspectors and 1 hope these inspectors
will be of such standing and such
qualifications (of course, these things
will be given in the rules) as do not
make them subservient to the wishes
of some of the moneybags of the
press. These persons should be able
to hold their heads high and should
be able to look these press barons in
the face. These inspectors, 1 think,
will be the keystone in the whole arch
of the State. Otherwise the registers
will be changed and everything will
be changed. 1 feel that Government
would evercise a greater vigilance so
far as the appointment of inspectors
is cnncerned,

At the time when India was under
the British I used to find newspapers
in Indian languages which had good
circulation and which had their
centres of printing and publishing in
district towns. There were so many
newspapers which had a circulation
only within the precincts of the
district or within the precincts of a
few  districts. Where have those
newspapers gone? We used to have
such correspondents in mofussil towns,
in those towns where no newspapers
are published, and they used to do
wonderful work. They used to be the
conveyor belt of information from the
district towns and from those places
where they served to the place where
that paper was published. Where are
those people gone now? Where are
they? I would say that the definition
of the working journalist should be
so framed as to include as many types
of workers who are doing journalistic
work as possible and it should be
seen to it that these persons should
get all the benefits which are to be
found in this Bill.

. Sir, Professor Hiren Mukerjee
referred to some cirtular which had
been circulated by the TEN.S. 1 also
got it. That has come to every Mem-
ber of Parliament. Everyone of us
has gone through it. Without read-
ing what the working journalists have
glven us, T am convinced, Sir, that
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the Indian Newspaper Editors’ Society
has no case of its own. It has not
been able to build up its case against
this Bill

Shri C. K. Bhattacharyya (Rai-
ganj): May I correct him? It is not
Indian Newspaper Editors' Society. It
is Indian and Eastern Newspaper
Suociety.

Mr. Speaker: He says he is giving
his opinion without reading it.

Shri D. C. Sharma: I stand correct-
ed. He is President of that Society
and he i= referring to that. I was
looking at you and I was referring to
the Newspaper Society.

Mr. Speaker: He should only look
at me and finish his speech.

Shri D. C. Sharma: They have not
been able to prove their case against
these working journalists. I find that
their revenues are increasing and
their circulation is going up. Even
in these days of shortage of paper
and other things they arc going ahead
so far as moncy is concerncd and I
think, Sir, they should welcome this
Bill more than anybody else.

Shri Krishnapal Singh (Jalesar):
Although Members of this House
would welcome this measure, we feel
that there are one or two mallers
with regard to journalism which have
got to be mentioned in this House
before we approve of the provisions
of Lhe Bill

One of the things which iz related
to this Bill and which I would like
to mention is, the influence of not only
the big capitalists but of the Govern-
ment, both directly and indirectly, on
the newspapers, which affects the
independence of 1h~ prreent-day
newspapers. 1 was fortunate in
having becn very closely associated
with one of the pgreatest journalists
of these times, the late Shri Yajnesh-
war Chintamani, whom 1 regard as
my political guru, the editor-in-chief
of the Leader of Allahabad in those
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days. I had occasion to follow how
independently he published his arti-
cles without fear or favour. But at
present we find that practically every
newspaper has a photograph of one
Minister or the other, giving publi-
city to some udghatan or some bha-
shan of the Ministers. It is all right
that publicity is given when an im-
portant function is presided over by
2 Minister, but the frequency with
which modern newspapers publish
these photographs is somewhat asto-
nishing. Although we have every
sympathy with the working journa-
lists, we would like them to be a little
more independent.

The main point I was trying to make
was that on account of the advertise-
menis which are given to newspapers
by Government, a good deal of patron-
age is wielded. If a newspaper does
not act according to the wishes of the
Government, it probably is deprived
of some of the advertisements which
constitute a fair share of the income
of the newspaper. Therefore, I would
wish that Government pays due re-
gard to this and do not interfere with
the independence of journalism in
India these days.

The second point which 1 would
like to make is that there are one or
two omissions in this Bill. One of
them is that Government servants,
and especially those who work in
Government presses and those who
work in the publicity department,
have not been given the benefit of
this Bill. It is true perhaps that in
bygone days they were better off, but
at present I think the working journa-
lists are better off than these Gov-
ernment servants, and therefore it
would have been fair to include ihem
here.

Another point which is of partizular
importance due to the percalor condis
tions in which we are liviag at pre-
sent is that the journalists have, as
was mentioned by the speaker pre-
vious to me, to take certain  risks.
At present when we are flghting e
sort of war, journalists may have to
go to operational areas, and it would

be only too fair if Government pro-
vides some kind of compensation for
injuries sustained by them in opera-
tional areas or, God forbid, in case of
death. It is true that probably the
Industrial Disputes Act or some other
Act may come to their aid or their
families’ aid in time of need, but it
would have been better if a special
provision had been made in this
Bill. This is a point whioh I hope
Government would consider.

Now, I will refer to some of the
provisions in the Bill. The first thing
I would like to say is that the scales
of gratuily mentioned in the Bill
are rather low for those who have
served more than ten years and are
employed in the bigger or the smaller
newspapers. I think these scales
should be revised and increased in
view of the very hard times in which
we are living today.

The second point which I would
like to mention has already been
referred to by speakers who preced-
ed me, and it relates to the provisions
with regard to the Board which is in-
tended to be formed for deciding the
wages. It strikes one who reads the
provisions as to why there should be
three independent persons. Two will
be nominees of the employers, two
others will be nomineces of the em-
plovees, and the fifth will be a person
of the eminence of a High Court
Judge or a Supreme Court Judge.
Who will be the other two people,
and why should they be there? There
is a sort of suspicion lurking in the
minds of some that probably they will
be appointed with a view to creafe 4
sort of balan.e. Otherwise, they will
be absolutely superfluous. Therefore,
T suggest that a Board of five is quite
satisfactory, and there is absolutely
no necd to have these two indepen-
dent persons included in it.

Another matter which needs the
attention of the Government and the
House is that no period is laid down
for the n~tice vhich is required for
making a representation, It is left to
the Board to decife as to how much
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period should be allowed for making
the representation. I wish a period of
60 days is laid down sp that a man
has ample time to put in his repre-
sentation. I think there is no harm
if this period is laid down. As a very
eminent President would be avail-
able to these Boards, probably there
will be no difficulty, but there may
be cases when people may have just
complaints about not being allowed
sufficient time for filing their repre-
sentations. The:rclore, I propose that
a perio! of 00 days be provided in
the Bill

I certainly wish to support the very
necessary provisions of the Bill which
have been included, and 1 hope that
the House, after suitable amendments
have been adopted. will pass the
measure.

=1 gy (@TEE) : WeT WA,
ag w1 afer sefaeza (wisHe) fa=
wTaT ¥, 39 ¥ |fF agd € wegr A §
o afen sAfes & fag soeas
& wfwd § 35 @9 § 39 &1 awdT
FEIE |

| & ATG-ATE S A2 1 Afaem
99 ¥ g faar @

UxTE AW IR T TwE

I L W A AF AfA9 F A AT
A faam | W F A A F
g FEaT § & @ e s =y
T & gt qrA-ATe ST fr ;1w
2 | WA IF F FET TORA GO
g @t afen wfaes & s N oF
I ®1 T F g 7 fawer afed
afeer oEr qF A A Fav & I A Ex
wrg X e 77 faar mar ¢ 1 d9sdr
¥ ¥ ¥ off qE € gwr @, S o w7
I arS & wEw T oA AT A gAr 31
9 &1 %1 oq fedliow grm a9 sq
1 & o, Sfeqoa § oafa § 9
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&1 At a9 faeer aifgd 39 & fag .1
qrfasT A1 & | 99 & 7 39 faq & a7
© & e (4r) #1 qar A q@w A oA
s\ o fF ama § W SR 0w
TE WEEAT ITW FT A | UG /A
Farar g () o Afaw wwr & 1 ww
'a'fﬂ'ET%

“19 (b) Nothing in this Act or
the Working Journalists (Fixation
of Rates of Wages) Act, 1958 shall
apply to any working journalist
who is an employee of the Govern-
ment to whom the fundamental and
supplementary rules shall apply.”
THar o ¥w (e (d) W oam
Y & fF off &F TEqHe 99 7 T
F79 F 39 #1 3 & fufaess #@R)
Ffemm A fad 1@ & a8 § 3 @mae
W/F AT A FEMET 97 AfEA T ;
g w3y faar f #1€ 9 weg1 awad
a1 Fifezzaem & favg & a1 78 €@ A
§F 739 F1 3@A A FE AL & | TWh
e # (e (dY) # o R 99-F waE
wEA FT ag FEAT £ fm W oaed
TaHz S A OTW 673 § IR SATar
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grafsr & mwm g fF g
vEaTRw 39 &1 TE frea & 5 fF
g2 ofta g AIIT 99 F 994
T foag a@ & ww A faear 2
Iq G § TAAT d9 F F6T F)
gt faest &1 I F9 fA=dr @0
T gF A ST AW TEAdE g9 F
FAFH & FTe = HAA FIHFET
qeEaT § W WTEEE A% § a1 999
FTH FT § ITH! & WAN & FAT
90 &1 T T B IAR AT
& fraw wem &) wfeg TEHe
A gz wrefs SO wEA d
R AT Wi (e A8 3w
g 2

yrAtas fafaees 3 gg+ swr &
FAFT FTEET Y TF g ¥ A
e &1 FAT AT & el fear e
affm & aua 7 FE 9EAE R
St Y% ded & 3= feaam aw &
qEAT EAET  TAR! 1 A A
@ g ? o S % IeE TAeHe §E
¥ F e & 98 A« ¢ T A
arsaz ¥ O# oy e F gaar mwd-
ATeE, IAET WILE AN IAF H[A
gl & wwEar § f& Emad
FATE | aF SUET & FHE OF SET
FHF@E | W7 A A afad
S @ oifaarie 7 0 @E Ea f
Faar  affn wefem G =0
grn dfFa o A ARz 7 7 S
F@ & IA ;g AT AH N
TP TEAHE F Qoo FAW §,
IET F A FAFA, TEE A A T
& ag W g, I qg any 4@l FhIw
I a@ # feulm #9 % way ®
9o HAATA wiead J Afew f3ar ar
T W& for T

“Please refer to the discussion
you had with me on 17th August,
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1962 on the above subject. As de-
sired I am to say that the Govern-
ment has held that the Gazette of
India is not a newspaper within
the meaning of the Working Jour-
nalists' Act of 1955 and therefore
the dispute raised by the associa-
tion has no basis. In case you wish
to discuss further the merits you
are advised to attend this office on
28th August 1962 at 2,30 P.M.”

Afrw fom f5 ozw w8 § ooy @

aEa F 78 oA famr mm f& oag
sEa 7w g . afga faw #@Y
SEA A &1 I Foar !
Afer & af o 5 grwxd | s,
TEHE TSE FaEE A aTE q@,
w73 wega feo omm g g
F=ft FeRAW A ug lud FE AvAT
smr Tifgq @ W gAY mAaw #

FHafl & § FW ¥ EAT
e § AW w1y sarar fAed @)
FETTT ¥IY o aF Fad AT §
WX MaFHT §7 A fRY Te ¥ UE
@ﬂiooiowaﬁﬁamﬂ
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qET ) FH O ¥ W9 Za@T
QT A H B 2, afeT waE T oo
B O A oF @ A FEAT WA §
fe foamr #1efmm A asfea #F=27 20
wad & faw ¥ woa waia # faeg
yefeq Gar @1 % }, MEAHE T F
o aFE & TV WAL 4g  &eudr
w1 W e ag faw
Uk W ¥ g wed femomr g
T TF T F T I @ 8, AT
w7 g TgF %9 frar @ fe g
| Sy T & ) 39 fod wd faear
ATEA ¥ 4 ¢ 6 o e %9 & a9
@Y #TH T § A 06 g wEdE T
¥ FHd FIG @ W mEAEE 99 A
STa 49 JE &, 91 mEaHe & qAfeA
faee & a1 99 & g7 &, T AT Y
WX A7 a7 F71 fazr=e gy & dedde
¥ qrogad O A w9 ¥ fad, 7@ o
I E AR TR TN TFAZ S
Freiz & fewva @t fear s wnfe@

™ ¥ A9 g9 Aq 3 At T
tgfFya s TR A ga & 7
qfuFaz gamfaat & &, fa i
ar &% a9 & 99 B ¥ 34 Prar S @
W1 39 & ax 79 7 fafed ¥ SR
e § | Toae T3 & T0 99 §
s &9 ATHA 10 & W1 99 1 FAa
21 Afea saremET G9 TR g & o R
maAsz At Aifaat 9K TaEe J @
A FY AT AT § W TAT AET Y
WA & AT 7E AT & FAIE 06 G A
& 3 ot A A fxi

¥ 7z +ft T = § 7 Ga o
farsr =7 & =grar gaT? @y gA R, 0W
gl 9 99 TAAT BEET IS £ ar
THET T4 ® T 5T SR w1 fEE
faer wifed | Tt @ oA T @
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UF AT A T 7Tt 7% GeRaI
Fig At a2 T F, F 9w ¥ oagw
AT Fzar wvem g fr afen sfeaees
F1 AT FIYET FTAT AA(2A AT IAFT qa-
JwE 7g (&) T FT oW A
foar & 91 g7 waFATT 1 A0 F v
Tfgr #F oo =T & owwE
¥ I & afew FAT9 # AT dav gnit
NI ATAA & are 7 40T IeT™ 20T |
te (3 ) &1 qvw F el AT F
fa@r 9t oF feetfar dvm 2= ol 2
fF e & gaTt BR i F FT pEEE
fFn 2, miw g 1 ma @ qa
@TEZ WIEETIX AT IIYT A7

57 weEi ¥ A@ # mwoemst 98
(Fr) # fazrg T § A AT A
wifas= @ 17 & afer sHfeea
(s fam & 37 7 79T F7ATE |

Shri C. K. Bhattacharyya: Mr.
Speaker, Sir, the history of this Bill
goes back to the year 1958 as the
Deputy Minister himself has said,
when the Supreme Court struck down
the particular provision in the Act of
1955, relating to the grant of gra-
tuity to the working journalists. The
Supreme Court decided that that
particular provision was violative of
the fundamental rights in the Con-
stitution as embodied in article
19(1)(g). In the same judgment the
Supreme Court also set aside the deci-
sion of the Wage Board appointed
under another section for determin-
ing the rates of wages for the work-
ing journalists as being ultra vires of
the Act itself.

After the judgment, the contingency
that arose was met by the Govern-
ment regarding the second. The first
was left out The President of India
at once promulgated an ordinance
constituting a wage committee to go
into the question of the rates of wages
for the journalists. This was in June,
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1953, and it was later replaced by an
Act in September of that year. Uader
that ordinance, a wage committce was
set up and it went into the question
of the rales of wages to be prescribed
for the working journalists. It sub-
mitted a report, and on that report
Government passed an order on 29th
May, 1959. So, so far as the Supreme
Court's judgment, striking down the
decisions of the Wage Board, is con-
cerned, Government acted very quick-
ly, but, for reasons unknown, regard-
ing the Supreme Court's judgnmert
striking down the provision for gra-
tuity, the Govermnent betrayed a sort
of nnwelcome tardiness. It did not
move.

After a long time, a tripartite com-
mittee was appointed and this com-
mittce again prolonged its proceed-
ings, and it took a long time to come
to some decisions, This was rather
unexpected, because the Supreme
Court, when striking down that pro-
vision regarding gratuity, had itself
guggested that though gratuity could
not be allowed on a general basis, it
could be allowed for exceptional rea-
sons such as a conscience clause or
for long service in the newspaper con-
cerned. But, in spite of this dirert
suggestion from the Supreme Court,
the Government did not move and it
left matters to prolong. As a result,
we find today that though the Supreme
Court judgment was passed in 1958,
it has taken more than four years for
the Goverament to come beforc this
House to legislate what the Supreme
Court itsclf has suggested, which is
something like a small mercy shown
to the hard-working class of persons.

Then, in the same sections under
which the wage committee was con-
stituted at that time under the Act
of 1958, had also provided that another
Wage Board will be constituted within
three years of the passing of the
order. So, by the middle of this year
enother Wage Board was duz; the
Government did not put into effect
even that thing, though it was provid-
ed in the Act itself. The Government
order was passed on 29th May, 1958.

Bil}
So, according to section 8 of the Act
of 1958, by the middle of this year,
that order has gone out of effect and
another Wage Board should have been
constituted. As such, the matter is
already late, and I would suggest that
when this Bill is passed into law
the Government may take no time
to constitute a Wage Board as early
as possible and as quickly as possible.

This Act should have been made
more comprehensive and meore ¢an-
solidated, because the 1958 Act will
go out of effect as soon as another
Board is appointed. The 1958 Act is
in effect because of section 8, because
it provided that a Wage Board will
have to be appointed on the expiry
of three years from the date of the
order, and as soon as a Wage Board
is appointed, the 1958 Act will practi-
cally go out of effect, and only the
1955 Act will hold the field. In such
a case, a consolidated Act for the
journalists might have been propos-
ed, but that is taking time, and I
believe the Government has it in mind
to put it quickly and see that the
Wage Board comes into existence as
soon as possible after the passing of
this Act.

Regarding the rights, section 5§
which puts into effect the clause for
gratuity does not make it retrospec=
tive, As Prof. H. N. Mukerjee said,
and that is what the journalists also
have suggested—this section ouiht to
have been made retrospective {rom
the date of the Supreme Courl's judg-
ment. When the Bill becomes law, it
will apply only to the journalist: whe
come under its operation afler it be-
comes law, but what about the journa-
lists who have gone out of se:vice bet-
ween since the date of the Supreme
Court’s judgment and the dale when
this Bill becomes law? What provi- -
sion is being made for them? They
are practically being deprived of all
possible help under this Bill which
could have been brought in earlier.
That is the reason why from all sides
of the House it is being suggested that
this Bill should be given retrospective
effect, if not from the date of the
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Supreme Court’s judgment, at least
from 1st July, 1961 which was agrced
to in the tripartite committee on be-
‘half of the Government itself.

In this connection, I would draw
the attention of the Government to a
particular matter in which 1 believe
they have been rather failing in doing
justice to the werking journalists. In
every other Act, whenever the Sup-
reme Court siruck down any provi-
sion of the Act, Government at once
came to thc House to have the Act
amended, Take, for instance, the In-
come-tax Act. Government at once
came to the House to have it amend-
ed so that the reguirements of the
Supreme Court's judgment might be
met and complied with. But this is
the only Act which™ has been allow-
ed to remain unmodified for four long
years even after the Supreme Court
had declared a particular provision as
uwltra vires,

Mr, Spezker: But in respect of the
income-tax the Government was los-
ing money every day!

Shri C. K. Bhattacharyya: But in
this case the poos working journalists
were losing money too. Government
should have considered the ‘poor
journalists also. (Interruption), They
should have been as much awake to
the interests of the poor journalists
as to their own interest. So, my sub-
mission is that since they have not
done it, they should give retrospec-
tive effect to this clause at least from
1st July, 1961, That is the unanimous
demand of the whole House.

In the amendment proposed, 1 seek
to have this clause amended in that
way. I also want to draw the atten=-

. tion of the Government to the Act
of 1955. In that very Act it was
suggested to ‘the Government that
after the Act was passed, certain
classes of journalists would have been
left out, because the Act was not given
retrospective effect, and the Act was
given retrospectivp effect only to
certain cases of retrenchment effected
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at any time between the 14th July,
1954 and the 12th Marchn, 1955. If the
hon. Deputy Minister will consult the
1955 Act, he will find that the 165§
Act also gives retrospective effect to
a particular section. So, why not this
Act also give the same effect to sec-
tion 5?

After this, I come to the yuestion
of quantum of gratuity. The quan-
tum of gratuity to be paid to journa-
lists on wvoluntary resignation on any
ground whatsoever has been limited
to 123 months’ average pay, without
taking into consideration the length
of the service. The Press Commission
laid particular stress on this that
the conditions of journalisin chould be
such that talents are atl,ucted to it
But the limit that the Government
haz laid down in the mutter ot
gratuity for the jonrnalists who go
out of service voluntarily will rather
drive away the talent from this pro-
fession. This is also more unjustified
because the Government itself has
raised the age of retirement of Cen-
tral Government employees from 58
to 58. So, what incentive will the
worker have if he knows that the
gratuity he will receive will be frozen
to 12} months' pay, irrespective of the
period of service that is rendered to
the establishment? That has to  be
considered. If the Government is not
prepared to consider any amendment
to the effect that the entire period of
service should be considered in the
matter of gratuity giving 15 days'
average pay for every year of come-
pleted service for the whole period,
at least 15 months’ pay should be
given. That is the suggestion of the
Supreme Court even in the Expresa
Newspapers case.

The Supreme Court made it clear
in their judgment that the conscience
clause should be made an exception,
in spite of the fact that they struck
down the gratituty provision of sec-
tion 5. Regarding the conscience
clause, the Supreme Court quoted
from a UNESCO publication as to
what conscience is. I say this because
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Prof. Mukerjee referred to the cir-
cular issued by the IENS. In that
circular, they have questioned the
existence of conscience itself. It is
rather an unkind thing. It says:

“To have a consclence is no
doubt highly laudable.”

What is this? Everyone has a con-
science. This is something like ban-
tering on the matter of conscience. It
again says:

“Cases are conceivable where
the journalists after completing
three years' service may decide to
have a conscience.”

This is rather unkind. What the
Supreme Court quoted from a
UNESCO publication abcut the moral
right of journalists is:

“Among the benefits which the
status of professional journalists
may confer (whether it stems
from the law or from an agree-
ment) is one of particular impor-
tance, since it goes to the wvery
root of the profession. It is in-
tended o safeguard the journa-
lists’ independence, his freedom
of thought and his moral rights.
It constitutes what has been call-
ed the ‘conscience clause”. The
-essence of this clause is that when
a journalist's integrity is serious=
1y threatened, he may break the
contract binding him to the news-
paper concerned and at the same
time reccive all the indemnities
which are normally payable conly
when it is the employer who
breaks the contract.”

Dwelling on the circumstances In
which this clause will work, it says:

“a marked change in the charac-
ter or policy of the newspaper or
periodical: If the concern has no
longer the same moral, political or
religious character and if this
change is such as to prejudice his
honour, his reputation or in a
‘general way his moral interests,
he may demand his instant re-
Jease. In these circumstances, he
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may demand an indemnity pay-
able in the same manner as his
salary.”

Sir, as one who has been long
connected with newspapers in diffe-
rent capacities from News Assistant
up to Editor, this conscience clause is
very vital to me. If I had the time,
I would go on citing instances to
show how very distinguished editors
went out of their posts on grounds of
conscience. Mr. Bipin Chandra Pal
left Pandit Motilal's paper Indepen-
dent on grounds of conscience. Mr.
Satyendranath Majumdar left Ananda
Bazar Patrikg on grounds of con-
science. The person from whom I had
my lessons in journalism, Mr, P. K.
Chakravarti, who was editor of For-
ward founded by Pandit Motilal and
Deshbandhu C. R. Das, went out on
grounds of conscience. His resigna-
tion was tendered overnight. He had
passed an article supporting Mr. J. M.
Sen Gupta, to which the then Manag-
ing Editor took objection, when he
received the information very late in
the night. It was 1 o'clock in the
night—he phoned up Mr. Chakravarti
to say that that article should be with-
held. Mr Chakravarti told him that
he would not withhold that article.
The Managing Director said, “I with-
hold it”. Mr. Chakravarti retorted,
“You can do it only after vou accept
my resignation”. S9, his resignation
was delivered orally over the phone
at midnight without any ceremony.
Such were the conditions in  which
the editors had to work and go out
of their service. So, this conscience
clause is very vital.

I might also refer to another
instance. This is about Amrit Buazar
Patrika, If younger journalists today
have the enthusiasm, they might make
research and find out. Lord Curzon
who was ruling Bengal with a heavy
hand and who was being criticised réd-
peatedly in Amrit Bazar Patrika sent
word to the editors of the paper, Mr.
Sisir Ghosh and Mr. Motilal Ghosh
that they should come to him together
to settle what would be in the welfare
of Bengal. The Ghoshes sent out the
reply: “There Should be at  least
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some man in Bengal who works ac-
cording to his conscience.” This is
the way journalists maintain  their
conscience even against adminisirative
authority.

When Mahatma Gandhi went to
Calcutta, to launch the non-coopera-
tion movement some of the students
met him in Wellington Square. One
of us told Gandhiji that we mnust de-
cide then and there that we  shall
leave our institutions. Gandhi)i rose
to speak. He said, “Disabuse your
mind of whatever this young student
has said.” The question put to him
was, “Our parents are against it. How
can we leave our institutions?” The
advice which Gandhiji gave, which in-
fluenced my life—] remember it word
for word—was:

“If it be an alternative between
my advice and the advice of your
parents, I say unhesitatingly, fol-
low your parents. Dut if it b an
alternative between the advice of
your parents and the dictates of
your conscience, I say, follow vour
conscience.”

That is how conscience works. So,
this clause is vital and the Deputy
Minister should take the trouble of
removing the limitation of time laid
on that clause.

Shri Surendranath Dwivedy
(Kendrapara): Sir. three main
changes are proposed in this amend-
ing Bill regarding gratuity, wage
board and exclusion of working
journalists working under the Govern.
ment. About this Bill itself, it is
better that 1 place before you the
opiniuns expressed by the interests
who would be affected by this Bill
Here is a document circulated to
Member; of Parliament by the Indian
and Easiern Ncewspapers' Society,
which says. “This Bill is the seed of
discord”. They have threatened that
if thiz Bill goes through, it will open
the floodgates of acrimonious litiga-
tion. That means, they are preparing
even before the Bill is passed to go to

the law court
-
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So far as the working journalists
are cu_ncerned. they say that in the
tripartite conference and other places,
the draft of the Bill was never placed
before them and the provisions now
contained in the Biil are at variance
with the decisions taken in the tri-
partite conference regarding certain
ma.ters, From the amendments
tabled in the House, it is quite evident
that the Bill does not satisfy or does
not scrve the purpose for which it
has been brought.

While moving this Bill, the Deputy
Minister did not tell us why it took
four years to bring this measure
before  this Housce. If they did
not disclese the draft before the
tripartite confercnce Lo reach some
agreement, what was the delay due to?
Why did t{hey not issue an ordinance
just after the decision of the Supreme
Court or bring forward this legisla-
tion earlicr enough?

I think T will not be wrong if I
accuse the Government of partiality
becausc there is a special significance
attached to its introduction on the Tth
September. Here is a letter with me—
a copy of the letter rather—written by
the Reading Staff Association, Gov-
ernment of India Press, New Delhi,
who demand that they should also be
included in the provisions of this Bill,
that this should be applied to them.
Some conciliation  preccedings were
going on. When conciliation proceed-
ings failed, on the 30th Augusl. they
served a notice on the Conciliation
Officer that he must move the Gov-
ernment of India for the appointment
of a tribunal to go into this question.
And. in order to avoid that, suddenly
on the Tth of September, without
givingg any notice to the House even—
that was objected to when it was
introduced-—this Bill came before us.

Sir, before I go into the merits of
the question, I would like to quote
this. In the year 1955, I had also the
occasion to participate in the debate
and I remember about this gratuity—
much is being made about it now.
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Then, Dr. Keskar, who moved this
Bill, specifically said, “As far as we
are concerned, after due consideration
of the conditions which prevail in
other industries and other professions,
we came to the conclusion that
restrospective  gratuity should be
given to working journalists and
gratuity should be given to them as in
all other professions.” So, it is too
late in the day now to argue, as has
been done in this document, that in no
other industry there is legally any
provision for giving gratuity. The
Press Commission also went into this
question of giving gratuity to work-
ing journalists and they also took into
consideration all these aspects. Now
they make a variation. Even regard-
ing the quantum, they say that a per-
son who resigns on the ground of
conscience will not get more than 12}
per cent. 1 fail fo understand it. Is
it suggested that after putting in 30
years of gervice, one's conscience
would be dead? Suppose after 30
yearg of service he feels that it is not
possible for him to continue in that
paper or in the place where he is
working. If he does not resign on the
ground of conscience, he is entitled to
15 months, but because he has to
resign under conscience, he is deprived
of that opportunity. Even the Press
Commission in this matter specifically
stated that gratuity should be payable
in all cases except where the termi-
nation of services is due to miscon-
duct. We think that there should be
uniformity in this matter of retire-
ment benefits, in all resignations and
in respect of all cases of papers.

Now, Sir, the Government must
have taken into consideration all
these things when they decided to
change this gratuity provision and
there is now this argument coming
forward. They say that the papers
have no capacity to pay. Again, the
Supreme Court judgment is being
quoted in which it s stated, “These
provisions of gratuity are all unrea-
listic and unreasonable.” But gratui-
ty, according to the Court, as they
say, is the reward for good, efficient
and faithful service for a consider-
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able period, I do not know how the
present provisions go against this
observation. But they oppose the in-
dustry-wise uniform basis of gratuity
under the plea that the industry had
not the capacity to pay and the indivi-
dual units or groups are in a very
difficult position,

Sir, here the Government must
make up its mind. It is not a question
that the newspaper industry is mot i.
a position te pay. If we take the
history of recent days, it is a boom
period they are passing through and I
know of cases where persons were
getting Rs. 600 or Rs, 650 and
they have been imported as editors and
are drawing a salary of Rs. 3,000 and
above. There are many such persons
who are being paid high salaries with-
out any consideration to their capa-
city or any other thing. They are
importing experts from other places,
paying them high salaries. In this
case, there is this demand for giving
it with retrospective effect. It is
almost a unanimous demand from this
House not onlv because the Deputy
Minister of Labour at a certain stage
gave this assurance that it would be
made applicable from 1st July, 1961,
but it should be considered from an-
other point of view also that within
these two or three years there have
been many journalists who were
working in certain eslablishments but
for ong reason or the other, after
putting in about 11 to 12 years of
service, had to leave those establish-
ments and if this Act comes into force,
just after we pass it and it is gazetted,
then all these journalists would be
deprived of thig opportunity, and th~
benefits that are proposed to be given
to the working journalists will be
denied to them. Therefore, it iz meet
and proper that it, should not only be
1st July, 1961, but I would say, it
should be from 18th March, 1958,
since the Minister, as I said in the
beginning, when he moved the motion,
has made this categorical statement
that it should have retrospecuve
effect. .
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The next thing that I would like
to mention is about the Wage Board.
Many things have been said about it.
I thinw there is no point in having
three independent  persons. The
Supreme Court in its judgment did
not refer to the composition of the
Wage Board at all. Ag the Minister
has righily pointed out, only regard-
ing one clause, they gaid, it violates
the Constitution. What was the
occasion for making this change now,
unless you want to make it an un-
wieldy body? Specially, in an indus-
try like the newspaper industry, the
interests concerned, the newspaper
employees and the owners, the pro-
prietors, know the intricacies and
complexities of this profession and
they will argue among themselves.
“If we demand for a judicial person
to preside over it, it is because the
Judicial knowledge would be available
before they come to a decision”. More
than that, if we import other persons
and if we make this body larger than
what was contained in the previous
Bill, I think the work will not be
smooth and the interests of the pro-
fession too will suffer. At the same
time, I also would like to know when
this Wage Boarll is going to be set
up, because in this Bill there is no
clear provision. Ewven in the memo-
randum that the working journalists
Lave given it was stated that in 1962
this Wage Board should be set up.
Whether the Government is going to
set up this Wage Board this year or
not, I do not know. This year, 1962,
is almost over, I do not know whether
before the end of the year it would be
possible to pass this Bill, have the
assent of the President given and get
it gazetted and have the Act put into
force. They must announce here when
they propose to set up this Wage
Board.

.
17 hrs.

The next thing that I want to point
out is about the exclusion of working
journalists working under the Gov-
ment. This Act ‘was in the statute-
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book since 1955. There was no pro-
vision in the act excluding govern-
ment servants. [ want to know whe-
ther these facilities which were avail-
able to them were denied to them; if
so, why? 1 also want to know why at
that time this was not considered.
The definition of “working journa-
list” is not changed under this Bill.
It remains as it is. That clearly
establishes that whether in the private
sector or jn the public scctor, whoever
fulfils those condiilcas rausi be consi-
dered as a working journalist. I think
Shri Bade raised Lhe gquestion of
constitutional violation and wanted
that it should be declared out of
order, I think therc is considcrable
force in this argument, that having
secn thal really this Act ag it is
applicable to those.government ser-
vants they now want to exclude them
and therefore this has been brought
in. The only argument advanced by
the hon. Deputy Minister was that
they are under transfers. 1 do not
know if they are under transfers. But
wherever thev are, they will be in
this country and all the benefits should
be made available to them because
they are doing the same job. The
only argument that is advanced in
the notes on clauses is that the gov-
ernment rules and regulations gene-
rally offer better terms and conditions
of service. But this hag becn statisi-
cally contested by the employecs con-
cerned, and they made representations
to the Minister and they must be
with the Government. I want a reply
from the Minister on this point. Let
them compare the benefits that they
are getting and the benefits that they
would be getting under the amending
Bill. Even the pay is much less than
what is given according to this. In
some cases, I am told, hundreds of
persona could be deprived of this
benefit, if this provision is passed as
it is proposed.

Shri Bade: The vay of government
servants is Rs. 168 {o Rs. 300, whereas
in the Press it is Rs. 210 to Rs, 423.
There is difference of pay also.
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Shri Surendranath Dwivedy: These
differences have been pointed out. I
would like a reply from the Govern-
ment whether actually the differences
tha! have been pointed out are not
based on facts. If they are based on
facts, it should be propcr for them to
delete this provision. If the Act has
worked well for these years, what
was the necessity to bring this new
srovision in this Bill?

In the end, Sir, 1 want to say this
much. We know what are the condi-
tions under which the working
journalists work. Their work is a
spucialised job. They have to come
to certain decisions on matters of high
political nature for which their condi-
tions of work must also be satisfac-
sory. Their service i= not to the
industry concerntd. We should not
consider it from that point of view,
whether it affects a certain industry
which has today become almost a
vested interest having monopolies
etc. We should consider it from the
nation's interest. On the one hand,
they argue that this gratuity provision
should not be extended to this indus-
try, it is not provided by law in other
industries and, on the other hand,
they demand that this gratuity,
while making calculations, should be
based on the basic salary and not on
the average pay. At both ends they
want to create difficulties. 1 again
warn the Government that, as they
have indicated, if they probably are
considering again to go to the law
court in order to see that the provi-
sions of this Act are not acted upon,
the Government must from that point
of view, examine this law very care-
fully.

Shri Maniyangadan (Kottayam):
Mr. Speaker, Sir, 1 congratulate the
Government for bringing this measure
at least now. It is true that four
years have elapsed since the Supreme
Court struck out certain portions of
the Act, and it was commented here
that there was undue delay. But I
would like to point out that since the
Supreme Court’s decicion the Gov-
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ernment had certain suggestions, they
were circulated among the various
State Governments and their opinions
obtained. For all this some time had
to bo allowed. Then, after the opinions
from the State Governments were
obtained, a tripartite conference was
ccavened. They met, I think, in May,
1962. The attempt of the Government
throughout was to see that an agreed
formula is incorporated in the amend-
ing Bill as far as possible, and I think
that is a good thing. In this way, it
is true that some time has elapsed.

Sir, I may call this law as the
Magna Carta of the workers engaged
in journalism. The introduction of
this “conscience clause” in this Bill is
a slep in the right direction, and it
gives the persons engaged in the work
of journalism the right of indepen-
dent thinking and other kinds of
independence. Therefore, after this
clause becomes part of the law—I do
not say there is no monopolistic
tendency in journalism; there is a lot
of that—anybody who on account of
his conscience wants to retire from
the service of a particular concern is
entitled to all the benefits that he
would have obtained if the manage-
ment had broken the contract. This
provision is really a good thing and I
have to congratulate the Government
for bringing in this provision.

1 would like that the clause in the
original Act of 1955 which defines a
“working journalist’ is modified. I
do not know whether all persons who
are connected with newspapers but
who are not in the managerial line
are included in this difinition. For
example, persons who are engaged as
clerks in the office of the paper and
some other employees do not come
within this definition. 1 would submit
to the Government to look to their
interests also. If that is done, a
section of the people engaged in this
particular profession would be bene-*
fited, Some of them are left out now.

Again  a provision regarding gra-
tuity is now introduced for those who
want their services to be terminated
of their own accord. In the Supreme
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Court judgment g suggestion was
made that long service alone would
e¢nable them to  claim gratuity, and
long service was said to be something
like 15 years or so. Subsequently, in
1961 the Supreme Court stated that
this nced not be 15 years, it is not a
hard und fas! rule and even ten years
would be cnough. So, that decision
of the Supreme Court has now been
taken advantage of by Government
and a provision incorporatcd entitling
working jouraual.sts to claim gratuity
even if the period of service iz not
long,

Shri Bade: Do you mean to say that
the Supreme Court held that all those
who have put in ten years should be
given gratuity?

Shri Maniyangadan: 1 am referring
to the judgment of 1961 and not the
Express Newspaper case. That provi-
sion in the judgment hag been taken
advantage of by Government and a
new provision incorporated in the Act
regarding gratuity. This action only
shows the anxiety on the part of the
Government to protect the interests of
the working journalists to the maxi-
mum.

Coming to the* constitution of the
Wage Board, I am also of the opinion
that it need not consist of three inde-
nendent persons. Now the provision
fe that it shall consist of two persons
representing the employers of news-
paper establishments, two persons re-
presenting the working journalists and
three independent persons of whom
one should be a judge of the High
Court ar of the Supreme Court. My
submission is that over and above the
representatives  of the interests con-
cerned, only one independent pcrson
need be there, who is a Judge of the
Sunreme Court or of 2 High Court.

* who shou'd be the . chairman of the
Wage Board. Increasing the number
of members of the Board is not going
(o improve matters in any way. So,
1 would agree with the hon, Members
who suggested that the composition
‘of the Wage Board should be as it is
in the existing Acf It was stated
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here that under the Aect of 1958 a
Wage Board should have been consti-
tuted immediately after three years.
Scction & cf the Act says:

“The Central Government may,
al any time after the expiry of
iaree yearg from Lhe date of the
order passed by 1t under this Act,
if it is of opinion that circums-
tances require that the rates of
wages spocifieg in the oracr should
be revised, constitute a Wage
Board as provided in gection 8
of the Working Journalists Act
and where a Wage Board is so
constituted, the provisions of the
Working Journalists Act shall
apply thereto.”

So, the provision is that after three
years, if Government ig of opinion
that circumstances . require that the
rates of wages specified in the order
should be rovised—of course, I agree
that there gre such circumstances now
existing—then a Wage Board should
be constituted.

For the clause which was struck
down from the Act of 1958, that s,
section 5(1)(a)(2), some substitute
must be found. So, in the present
amending Bill, the elause which has
been struck down is introduced in
another form, in conformity with the
opinion expressed by the Supreme
Court. Only after that is done can a
wage board be constituted; otherwise,
there is no purpose in constituting a
wage board. So, my submission is
that the Government is perfectly
right in having waited to constitute
a wage board as provided for in the
1958 Act until the present Bill comes
into force.

On the whole I welcome the provi-
sions of the Bill and again congratu-
late the Government on bringing for-
ward this Bill.
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Shri S. M. Banerjee (Kanpur): Mr,.
Deputy-Speaker, I heard with rapt
attention to the speeches of various
Members of thig House. ] am sure,
every Member raised certain points
in favour of the working journalists.
It is really surprising that after such
a long time, the Government could
not come before this House with a
cogmprehensive Bill satisfying the war-
ious demands of the working jour-
nalists. My hon. friend Shri H. N.
Mukerjee has raised so many points.
Those points have been hammered
by the working journalists throughout
the country in the form of resolutions
or demonsirations or slogans and they
have requested that these demands
should be embodied in this Bill.
It ig really surprising that certain
assurances given by the former Deputy
Labour Minister Shri Abid Ali have
not even come true. For instance,
about gratuity he had given an assur-
ance. I have got with me here a note
which has been circulated by the
working journalists, giving valuable
information to the Members of this
House. From that note I find that an
assurance was given at a tripartite
meeting by the then Deputy Labour -
Minister Shri Abid Ali, and a specific
assurance was given, that Govern--
ment would give retrospective effect
to the new gratuity clause at least
from 1st July, 1961, It is most unfor-
tunate that even this has been denied!
fo the working joumalists.
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Today, in our country, when we are
facing naked aggression by the Chi-
nese, when the working journalists
have risen to a pitch where they are
trying to rouse the national sentiments
of the millions of the people who are
newspaper-readers, and when they
are helping the country to fight or
combat the sinister plans of these
Chinese war-mongers, 1 find that
Government are not still convinced
that they also deserve somethirg in
this country.

About the composition of the wage
board, the hon. Deputy Minister while
piloting this Bill said that it was much
better to have threes independents.
I do not know on whoem thesgq three
independent; wi'l be dependent. Why
not accept the following simple pro-
position? After all, the compoasition
of the first wage board was considered
by the Supreme Court oand il never
raised any objertion. 1 deo not know
why it is being changed. I am vet to
know the reason for changing the
composition of the wage board.

The amendment which I have tabl=-
ed and which I hope will be support-
ed by all is very simple. It seeks to
provide for the composition of the
‘board in the following manner,
namely:

_“The board shall consist of an
equal number of persons nominat-
ed by the Central Government to
represent the employers in rela-
tion to newspaper establishments
and employees and an indepen-
dent person, who is a High Court
Judge, shall be appointed by the
Central Government as the Chair-
man thereof.”,

. Sir, is a High Courl Judge not inde-
pendent?  Without* imputing any
motives to any irdependent, including
myself, 1 do nol sce Wwho is much
more independent than a High Court
judge, and as such, Government
should have reposed confidence in the
impartiality of a High Court judge.
I am sure that what T have suggested
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" will"be the ideal composition of the

wage board, and 1 am sure it wil]l be
acceptable to our working journalist
friends. I do not know why that
composition has been disturbed.

There is another point which has
been raised by my hon, friend Shri
Bade. He raised it by way of a point
of order which you, Sir, in your wis-
dom disallowed. That was about the
new section 19B which ig proposeq to
be inserted. It reads thus:

“Nothing in this Aect or the
Working Journalists (Fixation of
Rates of Wages) Act, 1958 ‘shall
apply to any working journalist
who is an employec of the Gov-
ernment to whom the Fundamen-
tal and Supplementary  Rules,
Civil Services (C assification,
Contro] and Appeal) Rules, Civil
Services  (Temporary  Service)
Rules, Revised Leave Rules, Civil
Service Regulations, Civilians in
Defence Services (Classification,
Control and Appeal) Rules or the
Indian Railway Establishment
Code or any other rules or regu-
lations that may be notified in
this behalf by the Central Gov-
ernment in the Official Gazette
apply.”.

Thig wvirtually means that all those
proof-readers who were covered pre-
viously by this Act will not be cover=
ed by it now. It means that what-
ever is given to the working journa-
lists will not be made applicable to
those who are working in the Govern.
ment presses. The working journalists
or the employees working in the
various Government presses are
working round the clock in the in-
terests of the counirv; and after this
emergency, they have almost doubled
up their work. When they are work-
ing round the clock, they are being
denied the little benefit which may
accrue to them after the passage of
the Bill. That is why I demand that
this should be omitted completely.
This does not sound well. Thig is a
clear case of discrimination. I know
that the Constitution is so sacred to
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us. Why should we discriminate
against an employee merely because
he works in a Government concern?
So, 1 fully support the contention of
my hon. friend Shri Bade and request
the hon. Minister through you that
this should be completcly omitted.

Shri Bade: Not only that, If more
benefits are to be given to the Gov-
crnment servants and Government
press workers, those benefits should
be given to the other journalists also.
Th2re should be no diseriminuation
b-tween the two either way.

Shri S. M. Banerjee: About the
formotion of the wage board, all the
speakers on behalf of the Government,
whenever they attend any conference
of the working journalists or even
other conferences, praise the working
Journalists and say that :he wage
board will be constituted. It was to
be appointed in 1962. Question after
question was raised in this House,
and the Minister, his Deputy and even
the Parliamentary Sceretary who was
here never replied in the negative.
They always gave us a feeling that
the wage board was going tp be ap-
pointed. I would like to know from
the hon. Minister when the wage
board is likely to be appointed, Merely
because a note has been circulated by
the newspaper magnates who are con-
trolling the newspapers today, who
are controlling the jute industry, the
sugar industry, the banks and general
insurance,—practically six bank fami-
lies are controlling the entire economy
of this country—just because they do
not want the appointment of a wage
board, should Government yield to
their pressure? It is a matter which
has come before the House many
vimes and we got an essurance from

. the hon. Minister that the wage board
would be appointed. I would request
the hon. Minister in his reply to make
a categorical statement that the wage
board will be appointed, and that no
amount of pressure from the news-
paper magnates will change the devi-
sion of the Government if at all they
have taken such a decision. I doubt
whether they have taken the decisivn.

If they have taken the decision, noth-
ing should come in the way.

Then I come to the clause regard-
Ing termination on grounds of consci-
ence. 1 am happy that the question
of conscience has been raised. 1 ap-
peal to the conscience of the working
Journalists of this country, and my
appeal is very simple. [ appeal to
them that journalism ip this country
should not be sensationalism, journz-
lism should be something which
should be sacred. An impartial atti-
tude should be adopted by the work-
ing journalists, for whom I have the.
greatest respect. I gppeal to them to
counteract the sinister propaganda
carried on by both the Peking Review
and the Peking Radio and also the
very subtle propaganda by other
sources,

Mr, Deputy-Speaker: His time is up.

Shri S, M. Banerjee: I will take
three minutes,

Mr. Deputy-Speaker: There is a
large number of speakers,

Shri S. M. Banerjee: Only three
minutes.

* For the information of this House,
I would like to quote certain things
from the papers. A very well-known
journal called Time, the Weekly News
Magazine, has criticised India's foreign
policy. It is a blueprint ag to how
they actually want India's policy to
b2 changed. It says:

“Ten months ago, Nchru ap-
pointed Lieut.-Genera] Brij Kaul,
50, to command the NEFA area
Then without consulting any of
his military men, Nehru publicly
ordered Kaul to drive out the
Chinese invaders of NEFA."

“The opposing armies were of -
unequal size, skill and equipment.”

This is a thing which is daily propa-
gated by Peking Radio, that it ig the
Indian Government which ~ordered
the invasion. I am sorry this maga-
zine has been alloyed open circulation
in this country,
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Not only this. I would also quote
another journal, News Week. What

did they write?
They wrote:

“India has no choice; as of
last week, thanks to years of un-
wisdom, India was temporarily a
defeated nation.”

Such a scandalous propaganda which
is baseless which can be as well the
propaganda of the invaderg and war-
mongers is mischievous. But these
papers are allowed to be circulated
freely. That is why I have taken the
courage and conviction to circulate
these among the Members of Parlia-
ment. I would request them to come
out openly against these things. 1
appeal to the conscience of the work-
ing journalists to counteract this sort
of propaganda while we try to defend
their interests. They should show
to these people that our people can-
not fail to see that these are fifth
column ideas intended to weaken our
Prime Minister. These slogans are
intended to make us surrender our
freedom and force us to leave our-
selves to be defended by more com-
petent foreign armies. These friends
plead that we are destined to helpless-
ness.

Our determination is this. India has
to build itself strong to meet all
dangers under the leadership of our
beloved Prime Minister. We shall not
surrender an inch of our land neither
in NEFA nor in Ladakh, nor in
Kashmir. I do not suggest that these
publications should be banned. But
these issues should be considered by
all those who feel that the Chinese in-
vaders should be sent out of our
sacred soill. We should tell these
people that their propaganda is not go-
ing to help this nation in this hour of
* peril.

Shri A. N, Vidyalankar (Hoshiar-
pur): All sections of the House have
supported this most useful and most
welcome measure. I also feel that
this should have come much earlier.
Now that it has cpme, 1 hope every
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effort will be made to appoint a wage
board as soon as the Bill is passed.

This Bill relates to the freedom of
the journalists; it gives them protec-
tion. A free Press is absolutely
essential and wvital for a free and
democratic society. Freedom of the
Press does not only mean that the
owners of the Press should be free;
it means that those who work day
and night to run the business should
be well-protected and their opinions
and their conscience should be fully
protected; they should be absolutely
free to express their opinion. At pre-
sent they are not so free; they are yet
under severe bondage. The Press
owners get published whatever they
want.  For instance, correspondents
are prevented from sending objective
reports. Headlines are given in such
a manner that the opinion of the
owners of the Press are reflected and
not the free opinion of the journalists.
So, 1 feel that the conscience of these
workers must be protected. In ancient
times in India the Brahmins who
generally moulded public opinion
were protected from the wrath of the
rulers and from the bondage of the
rich. In modern world, it is essen-
tial that these working journalists
who are like modern brahmins, who
have the knowledge and the capacity
to mould public opinion. Therefore,
they should be protected. They should
be free to express unfettered opinion
and they should be protected from
their most powerful employers. There-
fore, this Bill gives protection to these
journalists.

1 just want that we should all
understand and fully appreciate the
role of the press people. In fact, in
our society, it is very essential that
we should understand the role of these
workers who really mould the society,
who really work for the country. In
order to mould public opinion, in
order to give the people what is
required to form an independent judg-
ment, and in order to influence them,
it is very necessary that the journa-
lists should be given full protection.
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1 fee] that so far, our law relating to
the journalists is still inadequate. It
is not still such as it should be. But
still, whatever has been presented, I
welcome it, and I hope that, as sug-
gested by some hon. friends, a com-
prehensive Bill will be presented to
this House and the limits of freedom
10 those journalists will be further
extended.

Then, my hon. friend Shri D. C.

Sharma had pointed out that the
journalists also suffer: they contact
sometimes serious occupational

diseases. For instance, I know that
many of the journalists suffer from
T.B, because they have to work hard.
Their working conditions at various
places are almost such as we have in
worse type of factorics where proper
working conditions are enforced. The
journalists work under such conditions
as are nol at all suitable for their
health. Therefore, some kind of pro-
vision should have been made to
protect them and {o give them all
sorts of help in time whenever they
get these occupational diseases. So
fur we have not given them that pro-
tection.

T v 1 agree that this measure
should have been given retrospective
effect. I do not know why it has not
been given that effect. The position
was, the Supreme Court judgment
came in the way We intended to
give the journalists gratuity with effect
from a vcertain dale. Laler some
assurance was given in the tripartite
committee that the measures will be
made applicable from 1st July, 1961.
I do not know why the retrospective
effect is not being given.

With regard to the ten years' limit,
I fee] that the Supreme Court’s judg-
ment did not want any rigidity in this
matter, The Deputy Minister has
read from the second judgment of the
Supreme Court and has stated how
on the basis of that judgment rigi-
dity has been removed. It is not at
all necessary that we should put a
limit of ten years. I think that limit

can be reduced, and it should be
reduced.

Similarly, just as my hon. friend
Shri D. C. Sharma has said, 1 feel
that in the matter of conscience there
can be no limit. After all the condi-
tions and circumstances in which the
journalists work are such that their
freedom is so limited; in spite of these
Acts and in spite of these provisions,
their freedom would be very much
restricted still. And, therefore, 1 feel
that in the matter of conscience, there
shcu'd be no limit, and whenever a
person feels that his concience is
being influenced, that he cannot keep
up his conscience, and if he resigns
on that ground he should be perfect-
ly protected.

1 was also reading the note which
has been circulated by the Indian and
Eastern Newspaper Society. It has
been stated that ‘conscience’ should
be defined or the application of thie
clause it should be made disput-
able. It has been said that the defini-
tion of ‘conscience’ should be made dis-
putable in the law courts. I do not
think that it should be made disput-
able. Conscience is conscience, and
when a person feels the pricks of his
conscience pangs the pin of his con-
science, it is not “for the courts to
decide what is conscience and what
is not. Therefore, no restriction
should be placed on that.

With, regard to the execution, I
welcome the provision that inspectors
will be appointed. But I have ex-
perience of inspectors elsewhere, Ins-
pectors without wide powers find it
very difficult to enforce the law. I
desire that in thig respect the Labour
Ministry will benefit from the ex-
perience gained in the execution of
other laws. So, at least in the rules
or in the Government Orders, some
provision should be made, gp that the
inspectors should be able to do their
work properly and efficiently.

I understand that the disputes will
generally go to the ordinary law
courts. I have experience of the
working of other laws. When they
go to the ordinary law courts, they
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are delayed and sometimes years pass
without any decision being given. 1
think, therefore, these cases should
go to the special labour courts or tri-
bunals which should be entrusted with
the task of trying these cases, so that
there is not much delay in the dis-
posa]l of the cases.

Lastly, I submit that the punish-
ment prescribed in the Bill is very
light. For the owners of papers, to
pay a fine of Rs. 200 or Rs, 500 do not
‘mean much., Therefore, the punish-
ment should be deterrent and it
should not be light,

With these words, 1 suppori the
Bill. I hope the Minister will accept
such amendments in the Bill which
practically every section of the House
has suggested.
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Shrimati Lakshmikanthamma
(Khammmam); Mr. Deputy-Speaker,
Sir, 1T we'come the Working Journa-
lists (Amendment) Bill, 1962, Let
me take this opportunity to congra-
tulate the working journalists who
have played a tremendous and very
appreciable role during this emer-
gency. I am sure they must have
been sitting very late in the night
only to give the latest news to the
very anxious people all over the
country.

Sir, I myself was associated with a
Warkine Journalists Association at

Hyderabad, and I can undersiand the
difficu'ties and the problems facing
the working journalists. I say that
there should be a more human ap-
proach on the purt ¢f the employers.
I know an instance where—our
friends have been discussing about it,
and the purpose of this Bill is also
that—because of conscience a person
resigned. The purpose of the Bill is.
that in such a case he should be paid
gratuity. I know an instance where
a big officer working in a press, the
Chief Staff Reporter earning about
Rs. 600 per month, had to resign his
job because of his conscience, what
will happen to him the next day. A
person earning a decent salary would
be left without a job the next day,
but he does not bother about al' that,
about what happens to him the next
day. What is important is, these
people go acvcording to their con-
scicnce. They would never like to be
bossed over or treated merely as some
workers for a petty sum of money.
Most of these employers are more
business like. They give importance
to the person as long as he is useful
to them. The importance that they
Eive to a working journalist depends
upon his use to them. Once they
fecl that he is a bit independent or
bold or that he is giving views which
are contrary to the views of the capi-
talists, then the trouble starts.

We must also understand the great
difficuliies involved in the job of a
working journalist. It requires a sub-
tle understanding of the problem. It
is an intelligent job. On the one
hand, he should try to act according
to his conscience and, on the other
hand, he should try to do his duty to
his satisfaction. Then, he has to
please his boss also. Every time he
cannot go against the will of his boss.
Most of them, knowing the working
journslists as we do, are full of
patriotism. They try to serve the
country, with all their limitations, to
the maximum capacit} that they can
and help in solving our economie and
social problems. As some of our
friends have stateEl. some people-
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choose this job because of their love
of journalism; not merely because of
getting some job or some money.

Here I woulg like to make an appeal
to the capitalists or monopolists, who-
ever they may be, that they should
also in their own interests, give more
and more importance to the personal
aspect of the working journalists and
allow the bud of their intelligence to
bloom. They should not exploit the
situation in which the working journa-
lists are placed.

1 also agree with some of my hon.
friends that though most of the
journalists, becausc of their economic
conditions, have to do their work for
earning their livelihood, they look
upon this profession as sacred. I had
opportunity to visit some of the presses
where these journalists are working
and I have found that they work like
machines. So, it is quite correct that
Government have brought forward
this Bill, making provision for pay-
ment of gratuity to the journalists.
It is a welcome provision. It is also
a good thing that they are going to
constituty a wage board very shortly.

Shri H, N. Mukerjee stated that big
money controls the press. It is true.
We cannot expect big money or a
capitalist to have socialist ideals, He
is doing it for his profit. As long as
he does it, he is interested in the
welfare of his enterprise and larger
profits. We cannot blame him for
thatt We have to blame only our-
selves for creating that situation. I
want to know from my hon. friend
what he has done to solve this
problem.

I have a suggestion to make in this
«connection. Since we believe in a
socialist co-operative commonwealth,
why nott he working journalists form
themselves into®co-operative organi-
sations? With their efficiency and
-experience, and also with the help of
WGovernment, they can run presses,
independently.
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Shri Daji: They will not get Gov-
*ernment advertisement.

Shrimati Lakshmikanthamma: Gov-
ernment is there to give advertise-
ments and encourage the press,

Shri C. K. Bhattacharyya: Govern-
ment advertisements are given to
Communist Parly organs,

Shri Daji: Very few.

Shri C. K. Bhattacharyya: 1 have
found it in Calcutta.

Shri Daji: Very few.

Shrimati Lakshmikanthamma: If my
friends have faith in Communism,
why should they expect these people
to live and sustain only through
advertisements? They may put their
faith in larger circulation of news-
papers and reaching the papers to all
corners of the country.

Shri Bade: It is impossible,

L]
Shri Warior: It was tried in Bom-
bay and failed,

Shrimati Lakshmikanthamma: It is
true that the monopolistic press is
very well organised. But it can be
done in the case of other papers also.
Of course, at the present juncture, I
do not say that the entire press should
be nationalised, but still I am in
favour of more and more of these
enterprises being taken in the public
sector by the Government.

The press as a whole, whether capi-
talist or otherwise, is doing a very
good service during this emergency.
Still, I am not satisfied with their per-
formance. 1 still feel that they are
not giving enough prominence to our
policies. For example, take the policy
of neutrality. They have been quite
silent on that, and 1 do not know
why. The whole world appreciates it,
everybody knows it and it has paid
us sumptuously. So, why should they
not give more and more importance
to our views and ideas and our policy
of neutrality? I do not know, perhaps
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it is likely that most of these work.
journalists would like to do it but, as
we all know, they have their own
limitations; they are not free to ex-
press what thev feel right; they have
lo express only what their bose wants
them to say.

18 hrs.

Shri D. C. Sharma: No, no, they are
not like that.

Shrimati Lakshmikanthamma: Still
I feel so. This Bill is welcome and
that many more mecasures like this
will be brought forward in the near
future for the welfare of the working
journalists.

Mr. Deputy-Speaker: Bhri Chandak
......Absent. Shri K. L. More.

Shri K L, More (Hatakanangle):
Mr. Deputy-Speaker, Sir, 1 rise to
support this measure. It is a welcome
measure and I support it whole-
heartedly. But in order to make this
measure most beneflcial, certain things
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cre to be remedied and in regard to
that | want to make two or three
suggestions.

In the first place, this measure
should be made restrospective in
cffect. In thig respect I support Shri
Bhattacharyya. Another suggestion
of mine is regarding the constitution
of the Wage Board. Formerly it
consisted of five members but clause 4
seeks to alter the number to seven. 1
think, there is no necessity for chang-
ing th> constitution of the Board. Ii
was independent,

IMr. Deputy-Speaker Does he want
more time or is he finishing shortly?

Shri K. L, More: I would like to
continuz tomorrow.

Mr. Deputy-Speaker: He can
continue tomorrow. The House standg
adjourned till 12 noon tomorrow.

18.01 hrs,

The Lok Sabha then adjourned till
Twelve of the Clock on Thursday, the
6th  December, 1962|Agrahayana 15,
1884 (Saka).

.
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CoLumMns

REPORT OF COMMITTEE
ON PRIVATE MEMUERS’
BILLS AND RESOLU-

BILLS PASSED .

Discussion on the motion to

TIONS PRESENTED 4337-88 cgnsid;é- the Tnsition Laws
welft . (Amendmeni) Bl was con-
L . cluded and the motion was
BILLS INTRODUCED . 4388-8¢ a?opted. J\_Eter _c‘lau;c-gi-l
(1) The Emergency Risks clause consideration the
actories Insurance was passed
il, 1962
@ Th‘mgm°ffnmm““;;£ BILL UNDER CONSIDER-
o ’ ATICN . . .
&) 1;:3““ A gf:it:;:ﬁu gﬂe_f, Th: Deputy Minister in the
1962. Ministry of Labour and
) i Emgloyment and for Plan-
(4) The Representation of the ning (Shri C. R. Pattabhi
Pzople (Amendment) Bill, Raman) moved for consider-
1962, il[III('_II'I of ER: Wgrking)]tﬁqlr{
. 2 R - nalists mendment) Bill,

RI.'{E']CS)S'IR\PF B‘-’é’éiﬁ?,ré:gé 1962. The discussion was

ADOPTED . ’ . ‘. 4390—99 not  concluded.
Tenth Report was adopted.

MOTION RE : REFORT ON AGENDA FOR THURSDAY,
INDIAN AND STATE AD- DECEMBER 6, 1962/
MINISTRATIVE SER- AGRAHAYANA 15. 1884
VICES . 4399—4419, (SAKA)—

4422—27
Further Jiscussion op  the Cousideration and  passing of
mouon  re eport on (#) The Working Journa-
Indian and State Adminis- lists  (Amendment) Bill,

trative Services continued.
Shri Harish Chandra
Mathur replied to the de-
bate. The discussion was
concluded and the motion
was adopted.

GMGIPND—LS II—_z3ss (Ai) LS—19-12-62—900.

1662, (i) The Personal In-

juries (Emergency Provi-
sions)  Bill, 1962, and
(i1i) The Mampur (Sales

of Motor Spirit and Lubri-
cants) Taxation Bill, 1962.
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